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INTRODUcnON 

I, the Chairman of the Estimates Commi~ having been authorised 
by the Committee to submit the Report on their behalf, present this Forty-
third Report on action taken by Government on the ~ommendations con­
tained in the Twenty-third Report of Estimates Committee (7th Lok Sabha) 
-on the Ministry of Commerce-Export Promotion. 

2. The Twenty-third Report was presented to Lok Sabha on 25 March, 
1982. Government furnished their replies indicating action taken on the 
recommendations contained in that Report by 6th November 1982. The 
replies were examined by Study Group on Action Taken Reports ~ 
Estimates Committee at their sitting held on 1 March, 1983. The draft 
Report was adopted by the Committee on 5 March, 1983. 

3. The Report has been divided into the following Chapters :­
I. Report. 

II. Recommendations/Observations which have been accepted by 
Government. 

III. Recommendations/Observations which the Committee do not 
desire to pursue in view of Government's replies. 

IV. Recommendatio~l1Observations in respect of which replies of 
Government aave not been accepted by the Committee. 

V. Recommendations/Observations in respect of which final replies 
of Government are still awaited. 

4. An analysis of action taken by Government on the recommendations 
contaiDed in the Twenty-third Report of Estimates Committee is given 
in Appendix I. It would be observed therefrom that out of 67 recommen .. 
dations made in the Report, 53 recommendations i.e. 79 per cent have been 
accepted by the Government and the Committee do not desire to pursue 
6 recommendations i.e. 9 pier cent in view of the Govemment's replies. 
Replies of Government in respect of 2 recommendations i.e. 3 per cent 
have not been accepted by the Committee. Fmal replies in respect of 6 
recommendaticns i.e. 9 per cent are still awaited. . 

NEW DELHI 

March 11, 1983 
Phalgum 20, 1904 (S) 

BANSI LAL, 
Chairman, 

Estimates Committee. 



CHAPTER I 

REPORT 

1.1 This Report of the Estimates Committee deals with action taken 
by Government on the recommendations contained in their 23rd Report 
(7th Lok Sabha) on the Ministry of Commerce-Export Promotion, which 
was presented to !.ok Sabha on the 25th March, 1982. 

1.2 Action taken notes have been received in respect of all the 67 
recommendations contained in the Report. 

1.3 The Action Taken notes on the recommendations of the Com­
mittee have been categorised as follows :-

(i) Recommendations/observations which have been accepted by 
the Government : 
1, 3, 4, 6, 7, 9 to 11, 14 to 17, 19, 20, 22 to 32, 34 to 41, 
42·, 43 to 48, 50 to 54, 56; 58, 59, 61, 62 and 64 to 66. 

(Total 53 Chapter II). 

(ii) Recommendations/observations which the Committee do not 
desire to pursue in view of Government's .replies :-
5, 8, 13, 21, 42@, 60 and 63. 

(Total 6 Chapter ill) 

(iii) Recommendations/observations in respect of which Govern­
ment's replies have not been accepted by the Committee : 
2, 12 and 42£. 

(Total 2 Chapter IV) 
(iv) Recommendations/observations in respect of which final replies 

of Government are still awaited 
18,33,42%,49,55, 57 and 67. 

(Total 6 Chapter V) 

1.4 The Committee will now deal with the action takeh by Govern­
ment on some of their reconim.endations. 

Review of Items to be Imported 

Rec:olllllleDdadoa SI. No. 2 (Paras Nos. 1.35 " 1.36) 

1.5 Noting that the adverse balance of trade had been continuing for 
a long time and that the prospects in foreseeable future were also none 

-Parts I. VI. VIII. IX. XII-XX 
@Parts m. V. VII and X 

--------
IPart IV 

%Part n 
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too bright, the Committee had in Paragraphs 1.35 and 1.36 of their 23rd 
Report, made the following observation/recommend~tion :-

"Though Government has taken various steps to boost exports 
(which the Committee have dealt with later in this Report) 
and to reduce imports" the Committee cannot but take note 
of the fact that the country has been having adverse balance 
of trade for a long time and tJtat if the past is any guide the 
possibility of the adverse trade balance continuing in the fore­
seeable future cannot be ruled out. 

From the statistics of imports and exports furnished to the Com­
mittee, the Committee find that import of POL (petroleum 
products etc.) is not the only factor responsible for adverse 
balance of trade. In 1976-77, when POL imports were of 
the value of Rs. 1424 crores, the country still had a favourable 
balance of Rs. 68 crores. Bu~ in 1980-81, the adverse balance 
of trade was 'about Rs. 530 crores more than the value of POL 
imports (Rs. 5254 crores). This shows that even other 
imports (excluding .• POL imports) had outstripped exports in 
that year. This is disappointing. So long as exports do not 
match total imports, no non-essential item should be allowed 
to be imported and this ban should be strictly enforced. 

The Committee would like that the lists of items imported during 
1980-81 and 1981-82 should be critically studied by a small 
group of experts drawn from the concerned Ministries with a 
view to identifying those items which, in their opinion, were 
DOt absolutely essential to be imported. The Committee would 
also like that the results of the Study should be communi­
cated to them within 6 months The Committee expect that 
the Ministry will review the imJX>11: policy in the light of the 
study and take remedial measures without delay." . 

1.6 In their action taken reply (November, 82) the Ministry has stated 
as follows :-

"The import policy does not arrow import of a\lY item considered 
non-essential. In formulating the import policy, domestic pro­
duction and demand as alc;o the essentiality for the items to 
be imported, are duly kept in view. While fonnulating the 
import policy for each financial year, a general review is under­
taken of the items keeping in view the suggestions received 
from technical authorities as well as from the trade and in­
dustry. A separate Sub-Group is constituted under tbe Chair­
manship of Chic;f Controller of Imports and Exports, c~sisting 
of representatives of technical organisatioBs like the DGTD, 
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PC(SSI) and Department of Electrooics. .On the basis of 
the results of the detailed review carried out by the Sub-Group, 
the import policy for individual items is finalised. 

While formulating the import policy for 1982-83, a similar exer­
cise was taken by the Sub-Group having t~hnical officers from 
the various concerned Ministries, with a view to identifying 
items which were not absolutely essential to be imported. The 
import policy for the year 1982-83 is based on that study / 
review. 

After the announcement of import policy, suggestions received fO£ 
any modifications in the itemwise policy are considered by a 
Permanent Review Committee head~ .by CCI&:B. This Com­
mittee also includes representatives from technical organisa­
tions referred to above. 

Govel1U1lent have also recently set up a. StandinJ Group under the 
Chairmanship of Secretary (Comm~rce) to review the impact 
of impon policy on industry. The Standing Group reviews 
the import policy of any item about which there are nports 
or representations about excessive imports to the detriment of 
indigenous industry. 

The Ministry of Commerce also are constantly watching the import 
and export trends so as to keep the trade deficit within 
manageable limits.· 

In view of the above, it will be observed that all expert IfOUP al-
ready exists to identify the i~ems which are not absolutely 
essential for imports." 

1.7 The Committee had earlier observed that, in view of the continuin& 
adverse· balance of trade, no noli-cssential items should be allowed to be 
imported and that the list of items allowed to ~ imported during 1980-81 
and 1981-82 should be critica1ly studied by a small group of experts with 
a view to identifying items the import of which ~e no! absolutely essen­
tial. In their reply the Ministry have merely described the process of 
formulating the annual import policy and its on-course modification. The 
Committee regret that their concern about the adverse balance of trade 
and suggestion for a special effort to arrest the trend .has not elicited a 
positive response from the Ministry. The Committee are, therefore, cons­
trained to reiterate that the items which were allowed to be imported in 
the past should be subject to an independent scrutiny by experts and the 
import of such items as arc not absolutely essential should be banned 
until the balance of trade turns to our advantage. 



RecOlDlMndatioa 81. No. U (Para NOlI. 2.11 & ~13) 

1.8 Pointing out the defects in the existing system of import Replenish-­
ment Licences, the Committee had, in Paragraph Nos. 2.12 and 2.13 of 
their original report, recommended : 

"Import Replenish licences (REP Licences) are issued to replenish' 
the import content in the products exported, in respect of ban­
ned and canalised items and packing material with a view to' 
providing inputs for export produc~on at international prices 
in order to make our exports competitive. The value of REP' 
licences increased from 25.3% in 1978-79 to 30% in 1980-
81. Experts feel that quantum of REP licences vis-a-vis value­
of assisted exports is rather high. According to a study made 
by Indian Institute of Foreign Tr~de, REP sCheme has lost 
its significance due to gradual liberalisation of import policy 
and that the present REP sys!em can be modified by making 
it non-transferable and any consequent reduction in the average 
level of export assistance can be taken care of inter alia 
by liberalisation of actual user policy. According to another 
view, the premium attached to REP licences goes to export­
ing companies merely as windfall as the exporters, while 
giving quotations do not take into account the premium on 
transferred REP licences. A feeling has also been voiced that 
only some portion of REP liCences are being used for export 
production and in order to ensure' that these licences serve 
the real objective of boosting exports, their transfer should 
be restricted only to the exwrters for export production pur­
poses. The Ministry has not agreed with any of the aforesaid 
views. TIle Ministry considers this type of assistance for ex­
port production is necessary in the present context. The 
Ministry has also stated that in its opinion REP licences should 
continue to be transferable freely as the transferability has 
been given to ensure a oertain measure of. flexibility to the pro­
ducers. The Ministry has, however, admitted that a part of 
REP licences may be going for internal production. There 
can not be two opinions on the need to provide raw material 
to exporters or export manufacturers at international prices, 
but the question arises whether the present system of REP 
licences is the only or the best way of extending this 
facility. 

It cannot be denied that a part of the REP licences or the products 
imported under REP licences even though their imports are 
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otherwise banned, enter the domestic market and to that extent 
it is a waste of foreign exchange. The Committee also feel 
that there is no justification to allow REP licences or the 
products imported under REP licences to be transferred to 
anybody other than exporters or export manufacturers." 

1.9 In their action taken reply (November, 1982), the Ministry have 
:stated as fonows :-

"REP licences are issued to replenish the import content in the 
products exported. These licences are issued for banned and 
canalised items of raw materials and components, and packing 
materials. TIle intention is to allow imports at intematiODal 
price for export production, so as to make the Indian pro­
ducts competitive in foreign markets. 

It may be that some of the goods imported against REP licences 
are not immediately used for the man~acture of products for 
export. The rationale of allowing the import of such items 
against REP licences is to replenish into the system at inter­
national price the inputs which WFfO used in the product ex­
ported. Therefore, if the materials imported against REP 
licences are not used back in export production. it does not 
defeat the purpose of replenishment. If no chain of export is 
built up in respect of products using the types of materials 
imported against REP licences, it will, to that extent, reduce 
iinports of the same materials against further REP licences. 

The suggestion that the materials imported agaiDat REP licences 
may be transferred only by exporters or export manufacturers, 
is also not acceptable. In the fint instance, an those who 
export may not necessarily be the manufacturers of the pr0-
ducts exported, and they may, there(ore, have to pass on the 
imported materials to the actual manufacturer. Even if the 
exporter is manufacturer of the product exported, be may DOt 
be requiring the imported material, at the time when REP lic:eDce 
is utilised or be may be RqUiriDg the ma~ to be aiven to 
iiDother &nci.Uary unit ma.nufacturiDg products which IW· ulti-
~ly uied in export production. Therefore, traDlfer or raw 
materials _portal apiDIt REP liceaceI is inherent in the 
syatem. Contequently, ~ baw decicled to allow &ee 
traDsfer of REP IiceIlCC!.S IIIId ~ ~ tbemIDder 
instead Of foUowiDg a: aunbenome proceduro of the JicensiDj 
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authority itself sitting in judgment and permitting transfers in 
iavour of manufacturers". 

1.10 'Ote Conunittee's obJedion to tile free transferability of REP 
lkences WIIS mainly on two cOllJlts : (1) the premium attached to the 
IiceJlces g~s to exporters 88 an UDiDtended windfall and (2) only some 
portion of the licences are being used for export production 88 sueh. 
The Coaunittee do not approve of free import of banned and clUl8llled 
items by private parties muter REP licences, whlch could be used, even 
if partly, for domestic consumption. 'There should be some method of 
ensurlag that such imports are used only for export production. The 
Committee therefore are unable to appreciate the position taken by the 
Miulstry that it is mevitable to allow-free transfer of REP liceaces, 
despite the consequences. They would reiterate that the transfer should 
be restricted to export lDaDufacturers. If this cannot be done, REP licences,. 
scheme should be replaced by some odIer scheme to easare avallabiUty 
of raw materials, components etc. at international prices, for uport 
prodactioa. 

Freight !ubsidy 

Recommendation SI. No. 43 (IV) (Para No. 3.73) 

· 1.11 Noting that freight placed an extra burden for exporting units, 
s'ituatecl far way from Bombay, the Committee had in paragraph 3.73 
made the fonowing observation/recommendation :-

"(a) The freight places an extra burden for exporting units situated' 
far away from Bombay. For example, the Woollen Knitwear, 
industry, being situated in Ludhiana has to incur heavy ex­
penditure on freight. A few years ago 50% concession was 
given on export consignments moving from North India to 
Bombay by Railways. This concession ha-s been withdrawii~ 
THis concession should be revived. Besides, air freight subsidy' 
should be granted to export cOl1signments. 

(b) :.Tbe high incidence of freight charges is one of the important 
factors which make the working ·of certain industries uneco­
nomical. A subsidy on freight charges should be considered." 

· 1.12 In. their action taken reply (November 1982) the Ministry has 
s,ta~~' as ,follows : -' ' 

'. , .'. . "1be 1leed for.grant' of relief in railWay freight. in the form of 
. ' , '. c:oricl!sSion or rebate. bas been stressed time and again on the 

· ,- . .... Ministry- of' Ririlways . who have- not foUnd it 'feasible to provide-
~ .,,'. . the lame Primarily on' tHe ground 'of their' fiitancial difficulties .. 
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It is proposed to take up the matter again at a high level. 
Air freight subsidy is available in respect of finished leather 
and leather goods ])eing exported by air but is not available 
for any other export item." 

1.13 The Com...... IuId observed dial tile ..... iacideK! 01 lrelpl 
cluups was one of the lmportaDt factors wllkb ~de 'die worldaa of 
certain export iDdustrIes ...-onomical. In reply, MinIItry .... Wormed 
tile Committee of Its unsun.-essful MteIIpts t~ make die RaHwaYl 
agree to coac:esslo... freight rates. The Committee w1sh to dJlrlfy 
that' it was not tbeirldea to bave CODCel8ional treIpt. TIley bad 
recommended 8 8IdtabIe 'direct subsidy to neutralise tile transport cost 
element to the extent necessary. They' woUld tllerelore reiterate dais, 
unless the subsidy could be covered under the Casb Assistaace Sclaeme. 

Commercial Representatives 

RecommendatioD SI. No. 67 (Para....,b No. 5.59) 

1 ,14 Pointing out the unsatisfactory working of the Commercial Repre­
sentatives (CRs) and tHe need to strengthen the cadre of'CRs 'by induction, 
of professionals from outside IFS, the Committee had in Paragraph' 5 .5~ 
of their Origi.Q81 Report recommended :-

"The working of Commerci.aJ Representatives in Indian Missions. 
abroad has come in for severe criticism at the hands of ex­
porters. The monthly economic reports sent by them are 
reported to be outdated and a mere compilation of data 'with­
out any meaningful analysis. A large ntrtnber of exporters 
and leading chambers of commerce fett that the JFS' 'Officerif' 
cannot discharge the functions of' co.mrttrcial represelrtatives' 
well, as their trainit:lg and background are 'not related'to fote1gn; 

'trade. The Alexander Committee 1978 and Trivedi COm-, 
mittee' had' stressed the need fOr induction' Of experts from the­
hide into tiie ranks of CRs. Even' die EstinUitCIs Committee-: 
(1978-79) in their 29th Report on the Ministry of External 
Affairs had recolllmended that it is necessary to, strengthen 

. the economic and' cominerci81 ' wmgs' of the misSions' bysclect­
illg from time tO'time the most qualified perSOnS frOOl outside: 
the IF'S for a certain percentage of posts hi theSe' Wulgs. The 
Committee regret to note that these recommendations have not 
been implemented by government so far with the result that 
the working of the CRs has reportedly been as unsatisfactory 
as before. The Committee note that the Ministry of Com­
merce agreed to the need to broad base the cadre of CRs. 
The Committee urge that there should be no dillying-daUying 
with this problem any longer' and conclusive action including. 
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strengthening 0{ the c~re of CRs by induction of professionals 
from outside IFS, should be taken wi\hQUt delay so as to 
ensure that the CRs are able to provide all ba~ic assistance 
on commercial matters to exporters an~ other organisations." 

1.15 In their action taken reply (November 1982), the Ministry have 
stated as follows :-

"The recommendation made by the Estimates Committee has been 
not~. The recommendations deal with policy matters invol­
ving consultation with Ministry of External Mairs. The 
comments received from that MinisyY are under consideration 
and a. final decisi~ is likely to be tak~n after holding further 
discussions with that Ministry." . 

1.16 TIae ColIUIIittee had urged dIat cOIIC_Ive actioil Iacladhll 
&treagtlte-'ng the cadre 01 Commercial Repftselltatives by ladadioa of 
profel8louls from outside IFS should be taken without delay 80 as to 
ellSlll'e that tIae COIIUIlirdaI Representatives are able to provide aU basic 
assIsCuce OD cO.J.IIIIIeI'cl8I matters to exporters and other o ........ tIoas. 
It II deplorable that after a lapse of 8 IDOnths since the prese~1l 
of tile Report ill March, 1982, tile MInIstry of C~erce baTe DotIdag 
concrete to report to the ComIIIittee. 'I1ae Committee desire the Mhds­
trIe8 ~ COllllllerce and EDenaI AtIaIn to accelerate the procea of 
tIIeIr c:oasidentloll aad arrive at a c1ec:Isloa In the matter wIdlOllt aay 
tardier delay. . 

ImplementoJion of recommendations 
.1.17 The Committee would like to emphasise that they attach the great­

iit importaoce to the implementation of the recommendations ~ted by 
Government. They would, therefore, urge that Government should keep 
i dOBO watch so as to ensure expeditious implementation of the recom­
mendations accepted by them. In caSe where it is not possible to imple­
ment the reoom"W'dations in J4ter and spirit for any rgaaOD, the matt« 
should be report.ed to the Committee in time ,nth l'CUODS for non-imple­
mentation. 

The Committee also desire that final replies in respect of the recom­
mendations COIltained Chapter V of this report may be fumiahed to the 
committee expeditiously. 



CHAPTER D 

RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation SI. No. 1 (Para Nos. 1.31 to 1.34) 

Trade Gap 
Since Independence, India's exports have been increasing year after 

year. The country's exports increased from a mere Rs. 733 crores in 1951 
to Rs. 6710 crores in 1980-81. During tbe ten year period of 1969-79 
exports expanded at an annual compound rate of 16% in value terms 
and over 7% in real terms. 'In spite of this impressive increase, the coun­
try has been having adverse balance of trade except during the years 
1972-73 and 1976-77. The trade gap in 1980-81 was as high as Rs. 5790 
croTes. Also, India's share in world trade which was 2.4% in the early 
years of independence declined to 1.2% in the sixties and it now stands 
around 0.44%. 

There cannot be two opinions on the three-proo8\!d strategy adopted 
by the Government, namely, improving production base, curtailing im-
ports and boosting exports. In fact there is no other course open to the 
Government. But if the foreign trade deficit has to be eliminated or even 
minimised, the Government will have to pursue this stra~egy vigorously 
and show concrete results in the form of progressive reduction the gap 
between imports and . exports. 

The Committee take Dote of the Commerce Secretary's observation that 
India must make greater efforts to raise exports to a "decent percen~e 
of 0.67, if 110t 1 per cent of the world trade." The Committee hope that 
the Ministry would not spare any dort to realise the goal of capturing 
1 % of world trade in the shortest possible time. 

Reply of Govel'llllleDt 

The suggestion made by the Committee to pursue more vigorously the 
Government's present three-pronged strategy viz.. improving production 
base, curtailiD8 .imports and boosting exports ·for reducing the deficit of 
India's Foreign. Trade, has been noted. 

All possible .1'ts are beiBg made to .maximise .~ so that Jndia's 
share in World Ttade improves over time. 

2-981 LSS/82 

fMini'stry of 'Commerce Q.M. No. H-II013/6/82 
Part. dt. 3-11-82] 

.9 
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Recommendation 51. No. 3 (Paras 1.37 and 1.38) 

The Committee are glad to note that the management of country's 
foreign trade in the post-independence period has been marked a vigorous 
drive towards achievement of import substitution and as a result of various 
import substitution measures taken by Government, the country's depen­
dence on imports in respect of a large number of products has come down 
considerably. For example, the percentage of imports to total estimated 
supplies in the country in the case of iron and steel has come down from 
39.9t?~} in 1955-56 to 1.1% in 1977-78; in the case of aluminium it has 
come down from 63.5% to 2% during the same period. The percentage 
of imports to total industrial output which was 22.1 % in 1960-61 has 
come down to 6.3% in 1981. It is undoubtedly a creditable achievement. 
But the non-official agencies are of the view that the import bill can be 
still further reduced by stepping up production within the country of a 
number of items like cement, caustic soda, soda ash, fertilizers, paper, PVC, 
edible oils, etc. which are at present being imported. A study team of the 
Indian Institute of Foreign Trade (1981) has also opined that there is 
considerable scope for further import substitution in a number of industries 
especially in dyes and dyestuffs, paint and varnish, machinery electrical 
and non-electrical items. The Committee have been informed that the 
Ministry of Industry had set up an expert committee on import substitution 
in 1979 which has already submitted its report. Its report is being pro­
cessed by an empowered committee. 

Import substitution has played a very valuable role in the past in the 
country's march towards self-reliance. The Committee urge the Govern­
ment to see that there is no let up in the pursuit of this objective in the 
future. Whatever can be produced in the country to avoid imports shou1d 
be produced and no efforts s~ou1d be spared by Government to encourage 
and assist industries in setting up and expanding capacities for production 
of items which have to be imported at preseQt. It will be a national waste 
if any production capacity already existing in respect of s1:lch items is allow· 
ed to remain unutilised for any reason. 

Reply of Government 

The achievement of· a substantial degree of import substitution in items 
critical to the growth of the economy, has been an integral part of the over­
all objective of self-reliance in the Five Year Plans. One of the basic 
objectives of the Sixth Five Year Plan is to continue the thrust towards 
self-reliance and carry forward the process of import substitution in a 
number of basic industries like steel, cement, fertilizers, crude oU, capital 
equipments of all kinds including the science incentive areas such as elec­
tronics. 
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A series of measures have been taken to accelerate the level of produc­
tion and so as to minimise the demand and supply gap of various industrial 
-commodities. All the policy instruments and procedural systems are being 
addressed to maximise capacity utilisation. Government has made optimum 
utilisation of capacity as the corner stone of industrial policy and steps have 
been undertaken to allow capacity expansion to selected industries, stream­
line approval procedures, monitor production process, tie up the infra-struc­
ture requirements for the targetted growth plans, ensure the legitimate rc­
oquirements of credit for higher production level and build production incen­
tives into pricing system. The facility of automatic growth up to a maxi­
mwn of 25 per cent over a five-year period, has been allowed to core and 
basic industries provided the item is not reserved for the small scale sector 
or public sector and the undertaking is not dominant in the particular line 
-of manufacture. The scheme of recognition of excess installed capacities 
applies to basic and mass consumption goods industries subject to the condi­
tion that the industry is not reserved for small scale sector. 

The ongoing efforts for promoting industrial production have received 
further fillip under the Revised 20-Point Programme and the declaration of 
1982 as the "Year of Productivity". In order to achieve the objectives 
underlying these declarations, the Government have devised a scheme under 
which it will be possible to give a positive production orientation to the indus­
trial economy. 'the salient features of the scheme are, (i) All industrial 
units wishing to avail of the scheme should report their best production in 
the five financial years ending and including 1981-82. On receipt and 
-scrutiny of such production data, where production plus 113 thereof in any 
year is higher than the licenced capacity plus 25, %, capacity shall be re­
endorsed, OD the licence to the extent of best production achieved plus 113 
thereof, (ii) In case production of units is higher than the capacity thus re­
endorsed, they would be free to submit their licences for further re-endorse­
ment on 31-3-83 whereupon the capacity would be further enhanced on the 
basis of best production on 31-3-1983 plus 1/3 thereof. These facilities 
are not available to industries reserved for small scale sector, industries' which 
arc subject to special regulation and licensing because of shortage of raw mate­
rials as. also the structural policies of the Government and to pesticide for­
mulation. These facilities are available to MRTP /FERA companies only 
in relation to items in Appendix-II subject to the further condition that in the 
case of a dominant undertaking, if as a result of higher production, their 
dominance will increase further, such re-endorseme~ will not be permitted. 

Further, in the context of the present need for increased production, 
higher export generation or import substitution, adoption of modem techno­
logy etc. the Government have reviewed the Hat of industries wherein large 
houses and FERA companies arc being allowed to set up capacities provid­
ed the specific item of manufacture is not reserved for the public sector or 
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sman scule sector. The industries included are Appendix-I industries of 
the press note of February 2, 1973. 

Capital goods industry is the starting point for production of various raw 
materials, chemicals as wen as engineering items. To ensure a wide capital 
goods base in the country, advertisement procedure for capital goods was. 
envisaged. Under this procedure, entrepreneurs requiring import of plant 
and machinery above Rs. 20 lakhs have to advertise their requirements in 
the Indian Trade Journal/Indian Export Service Bulletin. A period of 45 
days is permitted to indigenous manufacturers of plant and machinery to 
quota against the advertisement. The requirement of entrepreneurs for 
import of plant and machinery is scrutinised and only such items of capital 
goods are permitted for import which are not being manufactured in the 
country. By following this procedure, there is continuous process of import 
substitution and greater production of capital goods in the country is ensured. 

The capital goods industry in the country has a wide based and machi­
nery for manufacture of various raw materials, chemicals, and engineering 
items is being manufactured in the country. The' indigenous manufacturers 
are also keeping pace with the technological development in the design and 
process knowhow of the end user industries. Efforts are being made so 
that the end user industry puts up a plant with the latest technology to maxi­
mise production of raw materials, chemicals and engineering items and to 
cut down the cost. Keeping this in view, import of capital goods is permit­
ted and is used as a supplement to the indigenously available capital goods. 
At present, the overall requirement of imported capital goods is of the order 
of 20 per ce'nt and the bafance 80 per cent requirement is being procured 
from indigenous sources. 

The endeavour is to increase the production of shortage of and scarce 
items, particularly for mass consumption like cement, paper, fertilisers, com­
mercial vehicles and tractors and other intermediate chemical products and 
consumer goods inclucmg co'nsumer durables. Also, a pragmatic approach 
on the import of technology is fonowed and particularly in sophisticated 
areas like transportation equipment, tractors and specialised industrial machi­
enry, cranes, earth moving equipments etc. technologfis being ,provided from 
most appropriate sources to the entrepreneurs. The industry is also sup­
ported with necessary raw materials and essential inputs of components 
Whether impOrted or local for increased growth. In. the year ,Of Productivity 
(1982), several industries have a target growth of 15-20%. 

In respect of certain industries, namely cranes/structural/ship build­
ing/earth moving industries, castings/forgings/non-ferrous metals, vehicles, 
graphite electrodes, leather finished 'and leather products, 'Puints and vnmi­
shes cables and wires, switx:hgears, -prime movers, dyes and dyestuffs, . glass, 
ceramics, refractories, cement aDd capital goods hjdustry, a r:itional app­
roach bas been established for development, infrastructural support, teCh-
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nology inputs and monitoring of production and import and export policy is 
formulated in the light of the status of industries. 

The import of cement through STC was allowed to bridge the gap 
between demand and supply. Considering the imperative need for augmen­
ting production for this core sector, number of schemes with large size 
cement plants have been approved. These has been closed monitoring for 
early implementation of these schemes. Besides, the Government has 
recently announced partial decontrol of cement which bas given boost to 
the manufacturers for increasing productivity and for early implemen­
tation of ongoing schemes. The total installed capacity as on date is 
29.25 million tonnes and capacity of around 17.8 million tonnes is expec­
ted to fructify. within 1984-85 which will go a long way in fulfilling the 
plan target and meeting the demand. 

In the case of Newsprint and fertilisers, a' very appreciable growth is 
envisaged and because of their volume and price, it would amount to subs­
tantial reduction in imports due to increased production in these items. 

The industry has reached a stage of self-sufficiency in a number. of 
items of glass and· glassware. The imports are for items like ophthalmic 
lenses, T.V. shells, plate glass. On the hasis of cun:ent schemes in the 
next 3-4 years, the country is expected to be self-sufficient for all items of 
glass and glassware. In view of the adequate capacity for number of items 
of ceramic ware and the latest progress reported by the units, it may be 
reasonably expected that by 1?83-84, the country would not only be self­
sufficient for all items of ceramic but there would be surplus for export. 
Practically, all types of refractories to meet the requirements of iron and 
steel, glass, ceramics and other industries having high temperature melting 
furnaces are being manufactured in the country. The imports are at pre­
sent restricted to basic refractories and certain categories of electro-cast 
refractories. For the latter, steps have been taken to make available the 
basic raw materials, i.e. magnesits. and it is likely that by 1983-84, industry 
would be in a position to manufacture all categories of refractories. 

[Min. of Commerce O.M. No. H-l1013/6/82-Parl. 
dt. 3-11·82) 

Recommendation SI. No.4 (Para No. 1.39) 

The Committee trust that the latest report of the Import Substitution 
committee would be processed exPeditiously and follow-up action taken 
without delay to minimise dependence on imports and close the trade 
gap. 

'Reply of Government 

The Government of India c:onstituted an Import Substitution Committee 
in June 1979 to review the working of various measures initiated and 
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policies and programmes pursued during the last few years with regard to­
reducing the dependence on imports of capital goods, technology know-how. 
components, raw materials etc. for devising suitable strategies to ensure that 
the country becomes as far as possible self supporting and that the country's. 
dependence on imports is reduced to the minimum. 

With a view to taking decision on the various recommendations of the 
Report, an Empowered Committee was set up in the Ministry of Industry. 
The Empowered Committee has so far held four sittings. The Report of 
the Empowered Committee on the recommendations of the Import Substi­
tution Committee is under preparation. 

[Min. of Commerce O.M. No. 11013/6/82-Par1. 
dt. 3-11-82J 

Recommendation SI. No. 6 (Para No. 1.47) 

Tandon Committee on Export Strategy 

The Committee feel that already too long a time has been taken by the' 
Government to process and take a final decision on the recommendations 
of the Tandon Committee. 

The Committee would like to caution the Government that unless finar 
view on the Tandon Committee report is taken ~xpeditiously and their 
recommendations are implemented with a sense of urgency, a considerablo 
part of 1980s, for which the export strategy is being worked out, might 
already be over before the action plan on the export strategy for 1980s 
gets going. They hope that the Ministry will lose no time after the receipt 
of the Empowered Committee's report to initiate follow-up action on the 
Tandon Committee's recommendations. 

Reply of Government 

The more important recommendations of Tandon Committee have 
already been implemented: A large number of the other recommendations 
on export strategy which are of a general nature have also been kept in 
view while formulating the export policy and procedures. The remaining 
recommendations are under the active consideration of the Empowered 
Committee. As soon as a final decision is taken thereon by the Empowered 
Committee, necessary action will be initiated by the Ministry. 

[Min. of Commerce O.M. No. 11013/6/82-Par1. 
dt. 3-11-82) 

Recommendation SI. No.7 (Para Nos. 1.53 to 1.55) 

Stability of Export Policy 

Commercial circles feel that our export Policy is not stable. It has a 
'Switch-on-switch:..otr approach which is not in the country's interest. The 
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Alexander Committee on Import and Export Policies and Procedures 
(1978) had also recommended the Export Policy should be stable for a 
period of 3 years. The Ministry have stated that the Export Policy is 
announced annually on lst April and subsequent amendments are notified 
through the Gazette of India. During the 3 years (1978-79 to 1980-81), 
there were as many as 4S modifications which are stated to be small indi~ 
vidual changes necessitated by introduction or modification of ceilings or 
quota restrictions in respective items. 

The Chief Controller of Imports and Exports told the Committee that 
there were not "major" policy changes. He, as well as Commerce Secre­
tary, however, admitted that within the policy framework in respect of 
agricultural items, like sugar, changes had become necessary due to weather 
conditions. 99 % of the exports are not under any form of control and 
in respect of these items, there should be no uncertainty in the minds of 
exporters. Commerce Secretary clarified in evidence that Alexander 
Committee's recommendations regarding stability in export policy "is cer­
tainly acceptable and, in particular, we have adopted it." 

From the aforesaid facts, it is clear that changes in export policy do 
take place rather frequently even if as stated by the Ministry, these may 
have been for reasons beyond the Government's control or even if these 
may not have been "major" changes. Annual announcement of export 
policy, 4S mid-year modifications in the policy during three years and 
Alexander Committee's concern over this matter all lend support to the 
feeling prevailing in commercial circles that our export policy has not been 
stable. The Committee would expect the Ministry to realise the impera­
tive need for stable export policy, not mearJy in concept, but also in prac­
tice. 

Reply of Government 

Export Promotion is a continuous process. Export Promotion consists 
of various measures such as Cash compensatory support, import policy for 
registered exporters, duty drawback, . export quotas for agricultural 
commodities Government endeavours to make the export promotion policy 
stable as far as possible. Import policy is, however, reviewed every year 
because of various factors such as changes in the international environment, 
increased supplies from domestic sources, changing requirements of inputs 
for domestic industries etc .. Government is taking various measures from 
time to time to provide inputs to maximise production for meeting domestic 
requirements and also generating export surpluses' on a stable basis. 
Government is following a policy framework for promotion of manufactured 
products which by and large is stable. As regards agricultural commo­
dities production of which depends on the vagaries of nature. the export 
policy is reviewed from time to time taking into account developments in 
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domestic supplies, domestic demand and demand in the international 
market. 

It may be stated that the new cash compensatory suport policy 
announced recently by the Government is for a long period upto March 
19-85 to help exporters to plan their export activities. 

rMin. of Commerce O.M. No. llOI3/6/82-Parl. 
dt. 3-11-82] 

Recommead9tioR SI. No.9 (Para Nos. 1.73 " 1.74) 

The Committee are surprised to note that the unit value realised by 
many commodities exported by India has been declining year after year. 
The Committee are inclined to, agree with the non-official view that our 
exports are losing competitive edge because of poor qUality. The solution 
to this problem lies as known to the Ministry in improving quality and 
packaging of export products for which quality conciousness has to be 
created among producers and production techniques have to be modernised. 
The Committee would like the Ministry to draw out a comprehensive 
scheme for upgrading quality and packaging in each sector of export pro­
duction and provide assistance and encouragement to make Indian Exports 
competitive in quality and price. They would like to know the steps taken 
by the Ministry in this direction. 

Reply of Govemment 
The Unit Value Realisations in respect of exports of agriculture and 

plantations items have generally been under flactuations in international 
ma~ket depending on the overall demand and supply positions. The 
Ministry of Commerce is, however, aware that the unit value realised by 
some of the items pertaining to small scale sector; has been declining due 
to quality packaging factors. The Ministry of Commerce has, therefore, 
set up a Committee to look into the performance of small scale sector 
units for maintaining the required quality of their products. The report of 
the Committee is awaited. 

Further, the Indian Institute of Packaging. Bombay which has been 
set-up with the primary objective of promoting our exports by improving 
the packaging standards, has developed suitable packaging systems for the 
export of certain commodities like vegetables, tea shrimps, ceiling fans, 
garments, handptools, footwear, industrial valves, diesel engine, etc. Code 
of practice for the packaging of textile machinery, bicycle parts, handi­
crafts, glass and ceramic has also been taken up in hand. 

The Committee take note of the Ministry'S explanation that our exports 
are losing their value because of severe competition and development of 
substilutes. But these in the Committee's view could not be the only 
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reasons. The Committee a~ ~lined to agree with the non-official view that 
our exports are losing cOmpetitive edge because of poor qUality. The 
solution 1.0 this problem lies as is known. to the Ministry in improving 
quality and packaging of export products for which quality consciousness 
bas to be created among producers and production techniques have to 
be modernised. The Committee would like the Ministry to draw out a 
comprehensive scheme for upgrading quality and packaging in each sector 
of export production and provide assistance and encouragement to make 
Indian exports competitive in quality and price. They would like to know 
the stepS taken by the Ministry in this direction. 

Reply of Government 

Efforts are being made by Export Inspection Council to prescribe 
minimum standards for export in respect of items covered under the Export 
(Quality Control and Inspection) Act, 1963. Most of the Small Scale 
Sector units in the country are not in a position to achieve better quality due 
to various constraints. These Small Scale Manufacturers are contributing 
a"?out 40% of the total Exports. 

A. Committee has been set up under the Chainnanship of Shri Narendra 
Kalantri, President, Federation of Associations of Small Industries to look 
into the performance of the Small Scale Sector Units for maintaining the 
required quality of their products and also to extend the facilities to these 
Units tuenable them to. improve the quality of their products meant for 
export. The report of the Committe is awaited. 

The Indian Institute of Packaging, Bombay, whose primary o"'jectives 
are aimed at promoting our exports by improving the packaging standards 
have developed suitable packaging systems for the export of vegetables, 
Tea, Shrimps, Garments, Hand-tools, Footwear, Industrial Valves. Diesel 
Engines, Ceiling Fans etc. Code of pra~tice for the packaging of Textile 
Machinery and Bicycle Parts as well as Projects on the development of 
suitable packages for Coir products, selected items of Handicrafts, Glass 
and Ceramic are also on hand. 

V lIit Value Realisatioll 

[Min. of Commerce O.M. No. 11013/6/82-Parl. 
dt. 3-11-82) 

Recommendation Sf. No. 10 (para No. 1.75) 

The Committee suggest that the Ministry should also undertake on-the­
spot case studies in foreign markets to invest!gate the reasons for the low 
unit value realisation as compared to our competitors and take steps to 
overCOMe the shortcoming." in our products, marketing strategy etc. 
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Reply 01 Govel'lllllt. 

The suggestion made by the Committee has been noted. 

[Min. of Commerce O.M. No. 11013/6/82-Parl. 
dt. 3-11-82} 

RecommeDdatioD SI. No. 11 (Para Nos. 1.76 & 1.77) 

Although the Commerce Secretary did not view the phenomenon of 
under-invoicing as wide spread, in the Committee's opinion the unhealthy 
practice of under-invoicing exports should not be under-played. 

In coming to this conclusion the Committee have found adequate evid­
ence in the data furnished by the Ministry after the evidence. Of the 54 
complaints of under-invoicing receioved during the last 3 years, 16 proved 
to be correct and under-invoicing of the value of US $58,982 and about 
Rs. 2 crores defected. From this it is obvious that under-invoicing is taking 
place in spite of the fact that the Ministry has fixed minimum export prices 
in respect of 22 products with a view to checking under-invoicing and also 
to ensuring that our exports realise optimum foreign exchange in the inter­
national market. The Committee urge the Ministry that, besides examining 
the scope for extending the system of fixing minimum export prices to more 
products, it should take sterner measures, preventive as well as punitive, 
to curb this menace. 

Reply of Government 
Fixing up of minimum export prices, as recommended by the Estimates 

Commntee may not be a practicable proposition in all cases. The export 
price of any item depends on several factors such as quality and grade of 
the product, the export quantity involved, nature of pattern and th~ market 
forces prevailing at the time when the contract is entered into. Further, 
such price fixation has to be preceded by a detailed time-consuming exercise 
with the result that by the time prices are enhanced and they may in 
certain cases be found to be totally unrealistic and un-related to the prices 
actually prevailing. thereby leading to the anomalies and disputes and 
possible hold-up. On the question of taking sterner measurcs, preventive and 
punitive to curb arc menance of under-invoicing. It is stated that on thel basis 
of the available reports it is seen that the cases of under-valuation detected 
hy the Customs Houoes are not many. Under the Customs Act there is a 
statutory obligation on the part of the exporters to declare r.o.h. prices on 
the shipping bills. The exporters are also required to subscribe to a state­
ment as to the truth of the particulars furnished thereunder. The prices so 
dcclared are invariably checked by the Customs authorities with reference 
to the contract, the invoice and the comparative prices of similar export 
~oods. In cases where invoice manipulation is suspected the shipping bills 
are re.ferred to the Special Investigation Branch of the Custom House for 
detailed scrutiny and wherever und.er-valuation is suspected, stern punitive 
measures in the form of confiscation, fine and penalty are taken and for 
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the purpose of existing provisions under the Customs Act are considered 
to be adequate. 

So far the Enforcement Directorate is concerned, whenever complaints 
regarding under-invoicing are either referred by the Customs, CBI or any 
other department, appropriate action under the Foreign Exchange Regula­
tion Act is taken. Whether powers under the Forei~ Exchanges Regula­
tion Act arc adequate or not to deal with cases of under-invoicing, it may 
be added that Kaul Committee, apopinted by the Government, hl!d thorough­
I,Y examined the problems arising out of invoice manipulations including 
under-invoicing, and made recommendations as under:-

(i) In a case where a persons makes a remittance against an import 
licence without importing any goods or imports goods of a 
different kind of quality it was proposed to provide for a pre­
sumption that he has used the foreign exchange released to 
him for a purpose other than that for which it was so re.eased. 

(ii) It was proposed to have enabling powers in the Act empower­
ing the Central Government to issue direction~. to the exporters 
not to sell goods, exported on consignment basis, with­
out abtaining prior permission of the Reserve Bank at a price­
which i~ lower than the value dechired in the prescriobed man. 
ner in respect of the commodities etc. notified in this behalf 
by the Central Government. 

(iii) It was proposed to assume enabling powers under the Act to 
refuse permission for export on consignment basis of any par­
ticular commodity or by a class of exporters or to a particular 
destination. 

(iv) It was proposed to amend the law with regard to timely re­
patriation of the foreign export proceeds so that a presumption 
can be raised that the exporter had failed to take appropriate 
steps to realise the proceeds in cases where the proceeds have 
been realised within the prescribed period. 

(v) It was proposed that the law should be so amended that persons 
who obtain export documents on transfer from the original 
shipper would also be equally responsible for the realisation 
of the proceeds. 

These recommendations were given effect to and appropriate provisions 
were made in the new Foreign Exchange Regulation Act, 1973 and these 
changes in the Forergn Exchange Regulation Act, 1973 have gone a long 
way in checkinlt invoice manipulations, including under-invoicing. During 
the last 3 years this Directorate received total 54 complaints from various 
sources and out of these 16 proved to be correct and total value of under­
invoicing detected was US $ 58.982.46 and about Rs. 2 crores. 
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3. Since the Foreign Exchange Regulation Act, 1973 sive~ adequate 
powers to deal effectively with cases of under-invoicing as compared to 
Powers under the old Act, and k~ping in view the number' of complaints 
received by the Directorate during the last 3 years, no further action in 
titis regard is under consideration of the Enforcement Directorate for the 
present. 

Minimum Export Prices (MEP) in respect of identified commodities 
are fixed and notified. for information of the trade under the Export Control 
Order. This is done with a view to realise optimum foreign exchange on 
such a particular commodity can fetch in the international market. It also 
ensures that the parties do not under-invoice the export goods below the 
MEP. StipUlation of such MEP does not preclude an exporter from realis­
ing a price higher than the MEP fixed for the item. In the light of trends 
of the domestic and international prices, a constant rC!view is made of the 
Minimum Expon Prices fixed for various commodities. New Items are 

also added to the list of commodities where Minimum Export Prices have 
been notified. In fixing the MEP at a particular level, tbe trends in the 
international prices, is the main consideration. However, one important 
factor which has also to be taken into account is the effect of the MEP, on 
domestic prices, particularly commodities of mass consumption. This, for 
example, the MEPs of culled Buffaloes Meat, Goat and Sheep Meat, Live 
Buffaloes and live Sheep and Goat, have been fixed at such levels that 
domestic prices of these items do not rise to unreasonable levels. In this 
context, while announcing the Export Policy for 1982~83, the MEPs in 
respect of Live Sheep and Goat, Live Buffalo, Meat of culled Buffalo, 
Polyster Fibre, Viscose Staple Fibre Spun Yarn and certain varieties of 
Tobacco have been raised while the MEPs in respect of most of the other 
Items have retained without change. For the year 1982-83, we have brought 
under the MEP condition three new items, namely, Red Sanders Wood in 
log and sawn sizes, Protein Isolate and Edible Groundnut Flour. A state­
ment showing the items which are allowed to be . exported to specified 
Minimum Expon Prices and also indicating the MEPs fixed for each item, 
is. enc1osed. 

SI. No. Description of the items MEPs (f.o.b.) 

1. Live Buffaloes 
2. Live Sheep and Goat 
3. Meat of culled ·Buffalo 

4. Meat of Indian Sheep and Goat 
5. Eggs 

6. Basmati rice . 

7. (a) Blanched and roasted peanuts 
(b) Roasted and salted peanuts in con.umer 

packs: 
2 K,. Cans 

Laminated puches upto 2 Kg. 
-----

Rs. 9/· per Kg. of live weight. 
·Rs. 11/- per Kg. of live weight. 
Rs. 9/- per Ka. 
Rs. 16/- per Kg. 

Rs. 40/- per 100 numbers. 
Rs. 6,000/- per M.T. 
Rs. 11,000/- per M.T. 

Rs. 19,000/- per M.T. 
Rs. 16,500/- per M.T. ---
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------------------------~----
S1. No. DescriPtion of the items 

8. Niger Seeds . 

9. Manlo luice • 

MEPs (f.o.b.) 

RB. 6,000/- per M.T. 
At prk:cs announced by the 

Government. 
10. Hydrolised Plant Protoin/Hidroliled V.able 

Protein both in powder and paste form RB. 13/- per ks. 
11. Flue-cured Virsinia Tobacco 

Sun<ured Virginia Tobacco . . 
Sun-cured (Natu-COuntIy) Tobacco . 
and Sun-cured Jetty Tobacco . 

1 Prices as indicated in YoJumo II of 

J Import and Export Policy, 1982-
83. 

12. (a) BaI}'tes Powder OCMA/API grade (with 4·20 
specific gravity) 

(b) Barytes lumps OCMA/API grade (with 4·20 
specific gravity) 

13. Fabricated/Manufactured Mica including cut 
condensc:r films discs and washers bridps and 
spacers, cut mica plates, electrical heating ele­
ments etc. 

14. Sal Oil . 

15. Man-made fibr~ and yarns 
,(a) Synthetic Blended Yarn con~'ning 50% or 

. more of synthetic fibres. . . 
(b) Polyster fibre 
(e) Viscose Staple fibre spun yarn 

16. Coir and Coir Products . 

17. (a) Hand 'knotted/wOven woollen cMpets 6f 
~ian and, M,obaric designs upto 32,000 
knots per sq. metre • 

(b) Hand knotted/woven woollen Ca~ 'and 
rugs c;xcept of perSian and Mobarik CWisns . 
(j) Eluru Type . 
(ii) Other Types 

18. Woollen knitwear . 

19. Footwear-Closed 'leather shoes for 
Men 
Women , 
Children 

20. Sodium Chloride IP/BP/GR/EPC grade 

21. Dehusked coconut whole 

22. Sandalwood 011 

23. Rod Sanders Wood in log and saWn siZes 

24. Protein Isolate 

25. Edible Gcpundnut flour 

us S 64 per MT (Indian Port/ 
Madras). 

All countries except W. Asia US 
S 38/MT (Indian Port/Madms) 
for West Asia US S 4O/MT. ' 

PriQeS,..as indicated in the Volume 
II of Import and Export Policy, 
1982~83. 

Rs. 12,000 per M.T. 

Rs. 27 per Kg. 
Rs. 18/- per Kg. 
Rs. 23/- per Kg. 
Prices as indicated in the Volume 
. II ,of Import and Export Policy" 

1982-83. 

Its. 85 per sq. ~tre. 

RI'. 8S/- per sq. metre. 
Rs. SO/- per sq. metre. 
Rs. 85/- per sq. metre. 

Rs. 152 per Kg. 

Rs. lOO/-per pair 
Rs. 10/- .r:kr Pair 
Rs. SO/- per pair 

Rs' 4/- per kg. 
ru. 24/- per Kg. 
Its. 800/- per Kg. 
MEP to 'be announced by Govern­

ment. 

Rs. 25;000/- per M.T. 
Rs. 6.000/-per MT 

-- -~ --'-' -------
[Ministry of Commerce O.M. No. H-ll0P/6/82-parJ. 

dt. 3-11-82]_ 
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RecommeadaUoD SI. No. 14 (Para No. 2.31) 

So long as the CCS scheme is in force the Committee would like to 
caution the Government against the natural tendency of Export Promotion 
'Councils to give weighted cost data with a view to getting maxirimm assis­
tance from Government und~r this scheme. There are, examples which 
lend support to such a tendency on the part of EPCs. The Committee 
would, therefore, suggest that cost data prepared by EPCs should be vetted 
by cost accountants who should be requi'l'ed to give. certificate on the 
accuracy of the data. Also, instead of depending entirel y o~ the cost data 
6ubmitt('.d by EPCs Government should ind~pendently study costs of pro­
duction of various items in certain representative units before determinipg 
the CCS rates. 

Reply of Government 

The Cabinet Committee on Exports has approved the continuance of 
the scheme for cash compensatory support for another period of tluee years 
with effect from 1 st April, 1982. For reviewing the rates of CCS, a revised 
proforma calling for data from the Export Promotion Councils/Commodity 
Boards was circulated. It had been made obligatory that the data contained 
in the proforma should be certified by the Chartered Accountant of the 
concerned firms. The revised rates as decided by Government have since 
been announced. 

The question of undertaking cost study of items qualifying for CCS has 
been considered and, it is felt that cost study may not be tre!ted as a pre­
requisite for fixation of rates of cash compensatory support since CCS is 
detennined on the basis of approved criteria. Cost study is not one of the 
criteria specified. Nevertheless, if would, help in making a better assessment 
in certain selected c!ses. 

A cell has been approved for being set up in this Ministry for continuous 
review and monitoring of the rates of CCS from time to time. The Cell 
will be required to handle the following aspects of th~ CCS Schem~. 

(i) Undertaking of special studies in connectio~ with evolving off 
compliance with norms for submission of data relating to CCS; 

(ii) Collection of data in regard to trend and volume of exports in 
respect of selected CCS assisted items; 

(iii) analysis and interpretation of data so conected; 

(iv) analytical study to determine how far CCS has actually con­
tributed to the increase in exports of the connected item~ and 
the quantum ~f foreign exchange inflow; and 
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(v) to concurrently review an evaluate markC! trends, f.o.b. realis· 
tion and impact of various kinds of assistance. 

[Ministry of Commerce O.M. No. H·I1013/6/82-Parl. 
dt. 3-11-82]. 

Recommendation SI. No. 15 (Para No. 2.38) 

It is too well known that the duty drawback scheme is not working 
to the satmaction of exporters and that there is delay in the exporters 
.ltctting drawback from Government. Eve'n the Commerce Secretary admit 
ted that exporters are not getting the drawback· immediately and that they 
have to run from pillar to post to get it sanctioned. The drawback scheme 
though good on paper has not been as helpful to the exporters as it could 
be. The Committee cannot over~mphasize the need to make the working 
of drawback scheme more efficient and less time-consuming. 

The Committee are surprised to learn that the Drawback Directorate 
in New Delhi and the customs authorities at various places both of which 
are under the same Ministry (Finance) are not working in Unison. The 
Committee would like the Ministry of Finance to streamline the present 
arrangements so that the exporters arc not made to suffer for lack of 
,coordination between two sister Departments" of the same Ministry. 

Reply of Government 

A panel of officers was appointed by the Govel'J!1llellt for suggesting 
measures for simplification and rationalisation of drawback system. The 
Recommendations of panel of officers for simplifying the existing procedure 
of rate fixation and payment system have been accepted and are under 
process of implementation. The number of items covered by the category 
of All Industry Rates has been increased to nearly 900 product groups, 
which would facilitate ex~ditious settlement of the claims by the field 
formations. 

Recently, the study Team of the Department of PersoJ!al and Adminis­
trative Reforms had gone into the system of payment proc~dures and made 
·some recommendations. These recommendations are under examination. 

Instructions have been issued to ensure better coordination between 
;the Directorate of Drawback and the field formations. 

[Ministry of Commerce O.M. No. H-II013/6/82-Parl. 
dt. 3-11-82]. 

RecODUDeadadoa SI. No. 16 (Para Nos. 2.39 & 2.40) 

The Committee are surprised to learn that the Drawback Directorate 
in New Delhi and the customs authoriti~ at various places both of which 
:are under the same Ministry (F'mance), ar~ not working in unison. The 
.committee would like the Ministry of F'11UlDCe to streamline the present 
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arrangements so that the exporters are not made to suffer for lack of co-
ordi~tion between two sister Departments of the same Min~try. 

At present 193 items are covered under the Duty Exemption Scheme 
which enables duty free import of certain raw materials and components 
for execution of export orders. There is a widespread d~mand for exten­
sion of Duty Exemption Scheme to all the other major items· Even the 
Esitmates Committee 0978-79) in their 33rd Report on Customs had 
recommended that this scheme should be extended to more items. The 
Ministry of Commerce is also in agreement with this approach. 

Now that the Government has gained adequate~xperience in the 
administration of the Scheme, there should be no difficulty in extending it 
to aU the raw materials and components required for export production. 
This would relieve the Government of the burden of collec!ion of duties on 
imports and later their refund on exports and at the same time save the 
exporter manufacturers from harassment and delays. 

Reply of Govemment 

During 1982-83, the list of raw materials and compo~ents for issuing 
Advance licences under Duty Exemption Scheme has been further enlarged. 
The list now includes practically all items which are requiored to be import­
ed for export production. The condition that the total Customs duty pay­
able should not be less than 5% of the f.o.b. value of exports, for purpose 
of eligibility to the scheme has also been removed. 

A new dimension has been given to the Duty Exemption Scheme by 
extending it to the manufacturers of intermediate products, where such 
products would be supplied to another Advance licence holder, for produc­
tion of the ultimate export product. 

The Duty Exemption Scheme has also been extended to the import of 
raw materials and components required for manufacture of goods to be 
supplied against IDA/ffiRD aided projects in India, or the projects financ­
ed by multilatoral or bilateral external assistance. 

[Ministry of Commerce O.M. No. H-llQ13/6/82-Parl. 
dt. 3-11-82]. 

RecOOimendation St. No. 17' (Para Nos. 2.46 to 2:48) 

Government had taken a delioberate decision to set up Free Trade Zone 
in Kandla in 1983 in spite of the fact that it was a backward area and that 
infrastructure was lacking there. While the Railways and Shipping facilities 
are reported to have improved since then, the telecommunication faciHties 
are still far from satisfactory. 

The setting up of a free trade Zone in a -backward area is no doubt 
landable, but allowing it to suffer from 1tlfrastl'l1Ctuta1 lnade~t1acies .,arti­
cularly telecommunication faciHties even 'after 17 years ofitscomidg' into> 
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existence, is regrettable. The Min&try of eommer.:e should seriously 
pursue the matter with the Ministry of Communications, and ensure that 
telecommunication facilities are improved at the earliest. 

The Ccmmittee take note of the fact that the TaMon Committee ~ 
reviewiq the working of free trade zanel and will recommend. specific 
measures to increase their attractiveness for eacoaraging apart. The 
CommiUee would lite to be apprised of the recommeadltioDs made by the 
Taadon Committee and action initiated boy Govemment tbc~. 

Reply of GovemmeDt 

At present there is a manual exchange in KAFTZ. As the service 
available through the manual exchange is unsatisfactory, the Ministry has 
requested for instalHng an automatic telephone exchange and STD facilities. 
This matter was tak~n up at the level of Ad4itional S~cretary, Ministry 
of Commerce, as early as October, 1979. Similar reques~s haYe also been 
made to give telephone/telex lines on priority basis to the Zone units as 
they are 100% export oriented. The d.o. letter dated March 18, 1980 
of Secretary (Export Production) Ministry of Commerce to Secretary, 

Ministry of Communication refers. The matter relating to inadequate tele­
communication facilities was also discussed in the KAFTZ Authority meet­
ings held in 1980 & 1981. In pursuance of the decision of the Authority, 
Minister of State, Ministry of Commerce requested on 30-11-80 to Minister 
of Communications to provide automatic telephone exchange and telex 
facilities at KAFTZ, Minister of State, Ministry of Commerce again 
requested Minister of Communications on 17th August, 19~ 1 to improve the 
Telecommunication facilities at KAFTZ. The additiQt.!al Secretary in 
charge of Free Tr~e Zone also met the Member P & T Board personally 
and impressed the need to improve the telecommu~ication facilities. Ministry 
of Communications has now indicated that an automatic electronic switch­
ing exchange would be made available to Gandhidham complex by 1983-84. 
Similarly tht; total number of telex connections have been increased from 
50 to 100. 

The Tandon Committee on Free Trade Zones has since submitted its 
report to the Government. The main recommendations made by the 
Tandon Committee are mentioned in the Annexure II. The recommenda­
tions penain to diff~rent departments of the o,ntral Government and the 
state Governments. The Ministry of Commerce is acting as the nodal 
agency for facilitating decisions on the recommendations. 

3- 981 l.SS IS! 

[Ministry of Commerce O.M. No. H-I1013/6/82-Parl. 
dt. 3-11·82]. 
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Recommeadadoa SI. No. 19 (Para No. 2.56) 

Domestic Marketing Support for Free Trade Zone Units 
As per existing scheme the units working in free trade zones have to 

export their entire production. In order to develop the competitive strength 
of the Zone units, some exporters have suggested that 10 to 20% of their 
production may be permitted to be sold in the domesti!= market. Even 
the Commerce Secretary during his evidence before the Committee felt 
that "there is ~ lot of truth in the arguments of our manufacturers". The 
Ministry of Commer~ is reportedly considering the suggestion. The Com­
mittee hope that the ~try would take a de,cision in this regard early. 

Reply of Government 

On the basis of approval given by the Cabinet Committ,~ on Exports 
in March 1981, the Finance Minister announced that units in the Free 
Trade Zone will be allowed to sell 2S % of their production in the Domestic 
Tariff Area against valid GCA licences and payment of duties. The detail­
ed procedure for such sales is being finalised with CBEC. 

I - I ; -:=": 
I 

Export Credit 

[Ministry of Commerce O.M. No. H-tlOI3/6/82-Parl. 
dt. 3-11-82]. 

Recommendation SI. No. 20 (Para Nos. 2.68 and 2.69) 

The Committee have received a number of representations about the 
diffiCulties experienced by exporters in getting adequate export finance and 
in release of foreign exchange. Even the docum~ntation process accord­
ing to them is very cumbersome. Obviously, the action t~ken by RBI and 
the Ministry of Finance in streamlining the procedures has not gone far 
enough to remove all their difficulties. The Committee would like that 
the export credit and foreign exchange procedures shou~d be kept under 
constant review and simplified wherever these are found to be hindering 
and not helping easy flow of credit and release of foreign exchange for 
export. 

Reply of Goveriunent 

This recommendation has been referred to the Min~try of Finance and 
the RBI for necessary action. Ministry of Commerce is constantly in touch 
with the Ministry of Finance and the RBI for sorting out the problems 
~ced by exporters in getting export credit and foreign exchange release. 

[Ministry of Commerce O.M. No. H-II013/6/82-Parl. 
dt. 3-11-82]. 
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ReeoauIIeadatioD 81. No. 11 (Para No. 2071) 
Export credit 

There is wePght in the suggestion made by gems and jewellery exporters 
that the criteria for ~tending credit should l>e the proven record of export 
;and export potential and instead of debt-equity ratio which th~ banks take 
into account at present, equity-tumoevr ratio should be taken into considera­
tion by them· for extending credit. The suggestion that credit limits should 
be fixed with reference to export ,orders also appears reasonable and 
.deserves consideration. The suggestions for extending soft loans for· an· 
those export items (Of which it is not at present available and extending 
the period of packini credit beyond 90 days also m~rit consideration. The 
Committee would like the Ministry to exam~e these proposals sympathe­
tically. 

Reply of GovirlUDeDt 
The general issue of bank credit for the gem and jewellery sector is 

already under the active consideration of the Reserye Bank of India. The 
representatives of the Gem &. Jewellery Export Promotion Council and 
Trade have regular meetings! with the Reserve Bank of India in this regard. 
The issue has also been taken up with the Banking Division of the Depart­
ment of Economic ~airS, Ministry of Hnance. The suggestions made 
by the Gems Jewellery exporters has been given due consideration and the 
matter has also been referred to the Reserve Bank of India for further 
.necessary action. . 

[Ministry of Commerce O.M. No. H-l1013/6/82-Par1. 
dt. 3-11-82] 

RecommeDdadoD SI. No. 23 (para No.2. 77) 
The expenditure on export promotion in the form of cash compensatory 

isupport drawbacks and export interest subsidy veers round to approxi­
mately Rs. 500 crores each year. Besides these Government incurs expendi ... 
ture on such other measures like supply of raw materials at International 
prices, transport subsidy etc. and forgoes revenue by granting tax exemp­
tion. Considerable expenditure is also incurred on the vanous institutional 
arrangemenb! set up for export promotion. The Ministry has no idea of 
the total cost of expon pr()moti()n measures though Co~merce Secretary 
agreed that "one must have an idea in order to realise what we achieve at 
what cost and value". It is a moot point ~hether the results acheived are 
commensurate with the expenditure incurred on export promotion measures. 
The Committee would like a study to be made in this' regard. 

RepIJ of GovenimeDt 
The study of cost bepefit ana1;)"Sis of the export promotion measures 

'has been interested to the Indian Institute of For~gn Trade. 

[Ministry of Commerce O.M. No. H-l1013/6/82-Parl. 
dt. 3-11-82]. 
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The Commerce Secretary also identified certain factors like hi&h cost of 
production at home, inferior technoloaY etc. as the main factors responsible 
for tltedependence of export sector on monetary support from Govern­
meB~. The question arises whether high cost of production due to inferior 
teclmology etc. should be neutralised by cash support and subsidies or 
whether it should be broQjbt down by' upgradation 0f technology and other 
improvemems in production techniques. The Committee feels that cash 
support and subsi<iies are like crutches which though n~sary for the time 
beiaa. should Dot become ~ permanent feature. If a part of the financial 
suppo~ is diverted to makin& basic improvement in production tecJmjqucs, 
it would do the national industry a lasting good and make our exports .elf-
sustaining and competitive without much direct financial support. The 
Committee would urge that efforts in this direction should be intensified by 
Government and the Ministry of Commerce and Ministry of Industry should 
playa leading role in this regard. 

Reply of Government 

The Committee's views have been noted. A nwnber of steps have al-
ready been undertaken by the Govemment to up-date and improve the pro-
elUtion technology of export. The Department of Science and TeclmoJosy 
has continously made eftortsto being about indigenisation of technology 
with various incentives and programmes to improve the existing technology, 
increase efficiency and reduce cost of production. Under ~ Tedmology 
Utilisation Division's programme different types of incentives ~re being given 
to our industries to set up R&D programme in order to innovate and 
introducc new technologies. Individual programmes have also been initiated . 
by this Department such as surveys of maintenanceprogramm&.> in industries 
in different ,gectors, coordination of testing and calibratio'n facilities and re­
liability engineering, which are essential to increasing machine and plant 
efficiency, while ensuring quality of products. Coordinated programmes 

. have also been formulated to bring together expertise i!! different institutions 
in sp~ific fields like cryogenic where in interlinkage between institutions is 
essential to implement efficiently such sophisticated prograinmes. In case 
where technology from abroad is to be considered for transfer to this coun­
try, the required technical cadre is being built and R&D base ~et up under 
specific programmes while preparing for the transfer of such a technology. 
This would enable a smooth transf~r of the new technology, its adaptation 
to the conditions and resources of the country and it~ efficient operation. 
There are of course funding programmes which look into emerging and fron­
tier areas. In many instances where the follow-up is to be taken by the 
industry, association of industries on tbeprojecf4; or through NRDC is being 
worked out. Recently, a National Science and Technology Entrepreneurship 
Development Board has been set up to encourage schemes based on indi­
genous R &. D technology. 
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A mtmber of measures have been announced to plQIDote/ooooW'age pro­
()ucl'iOft fCJr' exports by the G<MrDlDCDt in the IndusUiaL Policy Statement. 
Hifuerto financial assistance by financial institutions for modernisation/ up­
irtMlation of technology was being extended to industri.es like Cemont, SUgar 
Cotton Textiles, Engineering items ~~c. However, with a view to increasing 
prQCJuction apd bringing in latest technology, a provision has since been made 
ill the Industrial Policy to extend this facility now all industri~~ for replace­
merit of existing old machinery with new one. In q,se of small scale sector, 
in particulM: a series of measures have been adopted for modernisation and 
increasing the production for exports. The programmes aim at identifying 
;1he problems of productivity effi.cioncy and obsolesceace aad to keep the 
small scale sector units abreast with the latest igforma~dn on production 
processing, technological development, training facilities etc. As a part of 
programme, modernisation courses industrial work-shops, seminar etc., are 
being organised to guide and motivate the small scale units to adopt modern 
production and management concepts and, to ~pr~ve their competitive 
strength by deploying professional consultants, if necess~. Under this pro­
.gramme industries have been selected on an India and regional basis. Thus 
the qovernment is adopting all possible measures to aCQuire latest and upto 
.date sophsticated technology !o encourage production {or eXl'Qrts. 

Further, the Import and Export Policy for the ye~r 1982-83 contains 
~ number of specific provisions with the objectives of promoting technolo­
gical upgradation. Cost, efIQCtiveness, optimum use of r~w-materials and 
energy savings are sought to be achieved throlJ8h a package of technology 
inputs. These are indicated ~low :-

(i) The Ministry of Industry has created Technical Development 
Fund to cover foreign exchange requirements for import 01 
balancing equipment having impact an qual:lty and on quantity 
of output, import of technical' know how, acquiring foreign 
consultancy service, etc. The foteip exchange limit per unit 
under !his scheme has been raised from US$ 2.5 lakhs to US$ 5 
lakhs. 

(ii) Special facilities have been provided for import of drawings & 
designs, upto Rs. 10 lakhs per unit with approval of the SIA, 
Ministry of Industry, and for an additional amount upto 5 lakhs 
against REP licence automatically without Gover'nment's prior 
approval. REP licences can also be utiIi~ for this purpose 
for a higher value, subjec! to D.G.T.D.'s concurrence. 

(iii) Liberallsod )Il'Ovisioni have been made for import of samples/ 
prototypes. 
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(iv) R&D units and Scientific Research Laboratories are permitted to 
import all their requirements for R&D purpose, under OGL. 

(v) The Policy for import .Qf machinery by units havina a presoribed 
level of export performa.~ce, against their REP licences has been 
further Iiberalised to enable such units to modernise themselves. 
They will be able to import machinery of the type required .. 
upto a value of Rs. 20 lalls (CIF) during year without the 
recommendation of sponsoring authority and without having t(} 
obtain indigenous clearance. 

(vi) Provision has been made for import of solar energy equipment 
under OGL. 

(vii) The facilities available to highly qUalified'scientists returning 
home for settlement have been substantially Iiberalised. If such 
persons have lived abroad for at least two years before returning 
to India and have been using professional scientific equipment/ 
instruments for at least one year, they will be allowed to import 
the same without import control restrictions. Equipment not 
used abroad for a minimum one year period would also be­
allowed to be imported without import licence but upto a value 
not exceeding Rs. 1 lakh in each case; for a higher value import 
in such cases, CCPS will be necessary. 

In addition to the above-mentioned provisions, the import requirementli, 
will be met to the extent necessary for upgradation/development of techno­
logy which could help in (a) energy conservation (b) cost reduction (c) 
reduction in material content. Proposals in this regard from individual1Dlits 
will be examined by Coordination Committee headed by CCI&E, New Delhi, 
including representatives of Ministries/Departments concerned. 

On the recommendation of the Coordination Committee Free Foreign 
Exclulnge is released for improvement of technology by way of import of 
know-how designs, consultancy etc. in the following cases :-

(a) Upto Rs., 1 crore in value in the case of industrial units whicb­
have been exporting at least 25 % of their production annuaUy; 
in the last 3 years, with a minimum of Rs. 5 lakhs each year; 
and 

(b) Without any upper value limit in the case of industrial units, 
which have been exporting at least 50% of their production' 
annually in' the last 3 years. 

In addition to all this, Government have introdUCed what is known as 
100% Export-Oriented Scheme. An important facility under the Scheme: 
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is duty-free imports of capital goods, components and raw-materials. Indue· 
lion of latest technology from abroad will revamp existing technology when· 
ever required. It may be noted that duty-free imports and other facilities 
under the Scheme are in lieu of cash compensatory support etc. 

[Min. of Commerce OM No. H·II013/6/82·Parl., dated 3-11-82] 

Recommendation SL No • .2S (para No. 3.17) 

~k of quality, poor brand image, inadequate after-sales service and 
lack of aggressive marketing are stated to be some major constraints on 
export growth. The Ministry has sta~d that in order to ensure quality in 
exports, Government has introdUCed a statutory scheme for compulsory 
quality coqtrol and preshipment inspection and so far 837 items of export 
have been brought under this scheme. These items cannot be exported un­
less certificate of export worthiness is issued by export inspection agencies 
set up or recognised by the Government. It is a sad reftection on these ins· 
pection agencies that 329 complaints of poor quality of exports in 1979-80 
and 225 similar complaints in 1980-81 were received in respect of exports 
which had gone through compulsory pre-shipment inspection. Out of the 
total number of 554 quality claims received in these two years, 370 claims 
involving an invoice v~ue of over Rs. 24 crores were admitted and a sum 
of Rs. 80 lakhs was allowed as compensation by the Reserve Bank of India, 
in these cases. The Minittry considers this to be "negligible" in view of 
over 2 lakh consignments certified ~uring each of these two years. In the 
Committee's opinion, it is not the quantity alone that should be taken into 
account in such matters, even a small number of sub-standard exports can 
tarnish the image of the country and shake the con1idence of importers. Tho 
Committee would, therefore, like the Ministry to take ~very such complaint 
more seriously and besides tightenin5t pre-shipment ins~ion~ and taking 
other remedial measures, it should investigate as to how certificate of export 
worthiness was issued in such cases. There should be no laxity shown in 
this regard and officers found guilty of negligence should be given deterrent 
pUJlishment. (Sl. No. 25). 

Reply 01 Govel'lUllent 

A Cell has been set up in the Export Inspection Agency at Bombay to 
collect the complaints on quality from various sources in the country as well 
as Indian Embassies and to investigate into these complaints, irrespective of 
the fact that the complaints related to the items inspected by the Export 
Inspection Agencies. The Reserve Bank of India has alSo ooen advised to 
refer the cases involving out-go of foreign exchange to settle quality coin· __ 
plaints to enable the Quality Complaint Cen at Bomb~y to decide whether 
the complaints are genuine. From 1 Ap~il 1979 to 15th Octohcr, 1982, as 
a result of investigation into these complaints and also vigilance checks, action 
has been initiated against a' number of delinquent officers of tho Export 
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InspectiotJ. Atencies including proeecution in the Court of Law. The details 
~ as follows :-

(a) Pro&ecliUon launched in the Court 

(i) Assistant Director 

(ii) Technical Officer 

(b) Removal from service 
( c) Other penalties 

(d) Regular Departmental Action 
in progress 

(e) Regular Departmental action 
bciJ1g initiated 

(f) Cases under investigation by 
CBI/DepartmentaDy 

3 

2 

10 

7 

1 

10 

60 

The Export Inspection Council bas set up a Central Vigilance Cell in the 
office of the Director (Inspection a: Quality Control), Export Inspection 
Council, Delhi. Vigilance-cum-Technical Audit Cens have also been set up 
at the headquarters of the Export Inspection Agencies at Bombay, Calcutta, 
Cochin, Delhi and Madras to watch the performance of the inspection om­
~rs as well as the exporters. These Cells are also required to carry out 
spot checks at the ports of shipment. 

[Min. of Conunerce OM No. H-l1013/6/82-Parl., dated 3-11-82] 

Recommendation SL No. 26 (Para No. 3.18) 

The Committee find that 837 items covered under the Compulsory pre­
shipment inspection scheme constitute only about 40% of the total export 
items. This leaves a big gap for sub-standard items to find a way out. The 
Committee suggest that the list of items not at present covered under the· 
compulsory pre-shipment inspection scheme should be reviewed. with a view 
to bringi'ng as many more items under this scheme as possible to guard 
against sub-standard items being exported. 

Reply of Goverament , 
Efforts are being made to brinR more and more irems under the 6Cbe~ 

of comp~ory pre-shipment inspection to guard against the export of sub-
standard 1tems. .. 

{Min. of Commeu:e OM No. H-llOI3/6/82-Parl., dated 3-11-82] 
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Rec: .......... lon SI. No.2" (twa No. 3.19) 

The Committee were informed that in certain areas like food and fish 
:and other perishable items our exports have been fOU'nd to. be defective and 
<Certain foreign countries have tried to take advantage of the situation. The 
explanation that the quality of such loads though tested and found good at 
·the time of pre-shipment is likely to deteriorate in transit due to the perish­
able nature of these items does not carry conviction. The importers are not 
<ODcerned with the reasons for the deterioration of perishable goods in transit, 
they want goods of good quality at destination point. The Committee expect 
the Ministry to step up vigilance and tighten pre--shipment control to ensure 
that exports of perishable goods are not only of good quality when they 
leave our shores but are 10 packed and handled in transit that they main­
tain their quality when they reach the destination. 

Reply of GoveI'llBlellt 

The Minis~ry of Commerce set up a Task Force on Marine Products 
Exports, which are perishable in nature. One of the terms of reference of 
the Task Force was "to review the existing system of quality control of marine 
-products and suggest ways of making it more effective". The Task Force in 
its Report (September 1982)· has inter-tlU" recommended:-

(i) that the Export Inspection Agency (EIA) should build up track 
records of the exporters who have opted for Modifi~ In-process 
Quality Control (MIPQC) and for this purpose, the EIA should 
take samples at the warf and get these analysed; , 

(ij) the EIA should study in detail the best possible methods of seg­
regating the inspected material which is passed for export to 
prevent tampering of this material by the ,?-xporters; 

(iii) tbe EIA should introduce additional safeguard to put an effec­
tive check on the "On Account" exporters effected on bebalf of 
the merchant exporters/export houses; 

(iv) the Marine Products Export Development Authority (MPEDA) 
should work out the packaging standard in consultation with the 
EIA and the Indian Institute of Packaging (lIP). 

The packaging standard so developed should form an integral part of 
'EIA inspection and export should not be permitted unless the processed 
goods are packed in cartons as per the prescribed standards. 

The recommendations of the Task Force are under consideration. The 
lndian Institute of Packaging has undertaken a project to improve the pack­
~ .of food product.. 

[Mih. of Commerce OM No. H-I1013/6/82-Parl., dated 3-11-82] 
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RecommenUtioD st. No. 2.8 (Para No. 3.2.0) 

The importers who export sub-standard items can also not be absolved' 
of their share of responsibility in this regard. The Committee are informed 
that GQvernment has power to punish such exporters and has in fact exer­
cised that power in some cases. The Committee would like the Ministry 
to make use of these powers more often to prevent unscrupulous exporters. 
from tarnishing the image of the country abroad. (SI. No. 28). 

Reply of GOl'enunent 

As a result of investigation into the complaints on Quality received from 
abroad and also checks carried out by the Vigilance-cum-Technical Audit 
Cells, action has been taken agaiMt unscrupulous exporters as follows :-

(a) Fined by the Court 7 

(b) Prosecution pending in the Court 18 

(c) Prosecution being launched 3 

(d) Prosecution under consideration 2 

(e) Fines imposed by Collector of Customs 
on the basis of cases detected by the 
Export Inspection. Agencies . 31 

61 

[Min. of Co~erce OM No. H-II013/6/82-Parl., dated 3-11-H2J 

Recommendation SI. No. 29 (para No. 3.21) 

The COJpmittee take note of the proposal under consideration with the 
Government to have statutory powers ~o give exemplary punishments t() 
those who may be found to have violated the basic principles of ensuring 
standards and qualities in exports. This should be implemented at the 
earliest. 

Reply of Government 

A draft note for the Cabinet envisaging a proposal for amendment to the 
Export (Quality Control and Inspection) Act, 1963 hAS been vetted by the 
Ministry of Law. Some of the important provisions in the proposed !egisla­
tion are as under :-

( 1) Provisioll of more strin~ent penalties for contravention of the 
provisions of the Act. 

(2) Provision for powers to enter, inspect, search, seize goods and 
and materials, confiscate and for adjudications and impositiott 
of penalties. 
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(3) Provision Cor prosecution of delinquent staff of the Export 
19spection Council/ Agencies. 

( 4) Power to amend, slispend or cancel the certificate issued by the­
Agencies in case it is found that the certificate was issued wrongly 
due to negligence of the officers of the agencies or fcauduently 
in connivance with the officers a'tld exporters/~anufacturers or 
theconsignm.ent has been substituted or the quality of the con­
signments has deteriorated after obtaining the cel'!ificate. 

[Min. of Commerce OM No. H-l1013/6/82-Parl., dated 3-11-S2r. 

Recommendation SI. No. 30 (para No. 3.21) 

AFTER SALES SERVICE 
The Committee also take note of the progress made in private sector in 

setting up after-sales service in certain fields. The Ministry is reportedly 
suggesting to Trading Houses. having over Rs. 10 crores of exports to Pro­
vide Service facilities abroad. This should be pursued. 

Reply of Government 

The importance of providing facilities for after-sales service abroad by 
the Trading Houses as a measures of Export Promotion has been highlighted 
to the Federation of India Exports Organisation and instructions have been· 
issued to them to include this as one of the point~ on which Trading Houses. 
should report the progress made by them in their quarterly and annual reports 
to be furnished to the FIEO and to the Government in pursuance of the 
provisions made in Para 49 of the Hand Book of Import-Export Procedure 
1982-83. 

[Min. of Conunerce OM No. H-l1013/6/82-Parl., dated 3-11-821! 

Recomllleadation SI. No. 31 (Para No. 3.13) 

The Committee strongly feel that there is an imperative need to inculcate 
quality consciousness into the companies themselves. For this purpose, it is. 
seen that the Ministry is trying to encourage and assist the companies to set 
jUp inhouse quality control and testing facilities. This is a step in tne right 
direction. The Committee would urge the Ministry to p\lrsue this matter with 
the manufacturers and take all Other steps necessary to build up a positive 
quality culture in industry in order to ensure a consistently high quality in 
industria] and other exports. 

Reply of GOYel'lllAent 

The Technical Committee of the Export Inspection Council under the­
Chairmanship of Director General, Indian Standards Institution, in its meet­
ing held on 4th January 1982, has set up a sub-committee to review the 
existing system of inhouse quality control and testing facilities to make the 
scheme simple and effective to attract a large number of manufacturing. 
units under the Scheme. 
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The suggestion made by a chamber of commerce, that inspection of ex­
'lK>tt goods shouid be allowed to ~ done by an agency to be nominated by 
'tho buyers is apparently tIOUDd. The Committee would like the Ministry to 
,aamiDe it carofully and see how far and in what form it can be impleme{lted 
:in the !nterest of exporters.' ' 

Reply of GevinlBent 

The Export I'nspection Council has already implemented a scheme which 
,has dispensed wiib the compulsory pre..mipmeDt mspectioa by the Export 
Inspection Agencies in the following circumstances :-

(i) where supplies are for execution of projects including turnkey 
projects abroad and also spares and accessories for these pro­
,jects supplied as after-sales service; 

(ii) where the importers are Government Depaa1lDellts, Autooomous 
Bodies etc.. and the consignmentS meant for them are inspected 
in the country by the inspection agencies nominated by these 
importers; 

(iii) whore the exporters are Governme.t Departments, Public Sector 
Undertakings, Autonomous. Bodies etc. in the country and they 
have their own inspection set-up. 

In respect of consignments mentioned at (ii) and (iii) above, the statu­
tory certificate of inspection is issued as a matter of routine by the Export 
Inspection Agencies based on the inspection reports of the nominated inspec­
tion agencies of the foreign buyers or the inspection agencies of the exporters. 

[Min. of Commerce O.M. No. H-l1013/6/82-Parl., dt. 3-11-821 

RecOlDlDeudation 81. No. 34 (Para No. 3.31) 

The difficulty of coffee exporters caUied by raise in export duty after 
the coffee auction and before shipment are genuine an9 can be solved by 
OQVernment without loss of revenue. All ~hat is required is to time the 
announcements of revisions in the rates of export duty so a~ to synchronise 
them with the auctions whi~h are reportedly held twice or thrice in a month. 
The Committee would like the Government to look into the matter and evolve 
a system which, while safejWU'ding publie revenue, would protect the 
financial interests of coffee exporters. 

Reply of Govet'ftlllellt 

N9ted. The matter is being taken with the Ministry of Fina'nce to have 
the export duty anooUQccments made before the auction~. as far as possib~. 

[Mip. of Commerce OM No. H-I1013/6/82·Parl.. dated 3·11·82] 
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Rec:oIIunendlltl8B sa. No. 3S~ No. 3.35) 

Now that the Ministry of Commerce has accepted the inadequacy or 
sailings foe export merchandise from Southern ports and has recognised the 
need to tone up the shipping system, the Committee hope that the Ministry 
would spare noeftorts to have the sailings from these ports increased to 
cope with the demand so that exporters from the Sootbern Region are not 
put into difficulties on this account. 

.Replf .. GoverJllllellt 
The Ministry of Shipping and Transport which was requested to examine' 

how best. the shipping system could be toned up to ensure adequacy of ship­
ping coverage from the ports in the Southem Re~ has adviled thIt it bad: 
not come Icrossany serious COJJlplaiRts regardiDg inadequacy of sailings­
from the Southern' ports .namely, Madras, Cochin, Tuticorin and MsDP­
lore. Of these four major l)orts, Madras and Cochin bave traditionally been 
the main ports through which substantial quantum of exports/import cargoes 
have been moving on various trade routes. TIle liner cargo exports/im­
ports passin& through the other two ports is comparatively limited and so is 
the number of sailings provided for different routes. The complaints regard­
ing lack of shipping coverage received by the Director General of Shipping 
are few and are mainly related to offering of small parcels bound for certain 
stray destinations which fall outside the shipping trade routes. On suc:h 
occasions, the difficulties represented by the shippers in respect of inade­
quate shipping coverage are invariably examined andanistancc. is rendered 
to the extent feasibly by the Freight Investigating Officer, under the Director 
General of Shipping. 

The Ministry of Commerce have been convening meeting of Scope­
Shipping (Standing Committee on Promotion of Export by Sea) and the 
Regional Panels of Scope-Shipping meant for Southern and South-Western 
Regions. At these meetings, the problems of the exporting community in­
cluding those arising from the lack of shipping space are examined and by 
and large these are sorted out. Further, an arrangement has been evolved 
whereby quarterly advanced cargo projections are obtained from Export 
Promotion Councils and Commodity Boards and transmitted to the Indian' 
shipping lines as well as Director General Shipping before the commence­
ment of a quarter. This system facilitates tile task of the shipping lines in 
planning their sailing schedules to provide coverage for the projected demand 
for shipping SJW:e. As regards stray or diflicult destinations, whece shipping 
lines do not find it economically viable to operate reguW skipping senrices, 
they are prepared to offer sailingsi so lon.g as ~ break even cost of calling 
at additional ports is met If a minimum quaut.um of 7S0/1000tonnes is 
available the shipping lines are prepared to caIl·at the .additiboal ports. 

Taking an overall rewiew,it could be said that as a result of the continu­
ing' eftlorts on tbe 'Part of aU OOftceriled int~e5is, the shipping services have 
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improved during the last two years froin the Southern ports in. terms of fre­
,quency, cargo lifting capacity and modernisation. More and more shipping 
lines have been providing container services, particularly from the ports of 
Madras and Cochin. Apart from the benefits of conlainerisatiori that they 
bave conferred, these services have also been helpful in reaching cargoes to 
certain difficult destinations i.e. those destinations for which a vessel's call 
may not be financially viable but where a container could be sent on trilO­
shipment basis. 

[Min. of Conunerce O.M. No. H-11013/6/82-Parl., dt. 3-11-82] 

Recommendation 51. No. 36 (Para Nos. 3.42 & 3.43) 

A scaeme of setting up governmerit warehouses at Rotterdam and certain 
<other pl~es has been under the Ministry's consideration since 1977. The 
Ministry is in favour of setting up warehouses abroad and is in fact helping 
public and private sector units, set up warehouses but with a word of caution 
jn view of the sad experience it had with a similar warehouse set up in" the 
past which had to be closed down. ~rtain private and public sector units 
nave ~stablished warehOUSes abroad which are doing very well. 

The Committee agree that proper warehousing facilities abroad will en- ,­
able exporters to ~tock inventories in consumption centres and help them 
provide ready and regular deliveries to buyers. This will certainly give 
Indian. exports a great advantage. Whether more warehouses should be set 
'up by government or public sector or private sector agencies is a matter for 
the Ministry to decide but the Ministry should see that warehousing facilities 
become available at selected places for all such merchandise as has a stable 
demand, low risk of obsolescence and rapid turnover. The Ministry will, 
no doubt, ensure that past mistakes like bureaucratisation of warehousing 
-units are not repeated in future ventures. 

Reply of Government 

The observations of the. Estimates Committee have been noted by the 
· Government. 

[Min. of Commerce O.M. No. H-llOI3/6/82-Parl., dt. 3-11-82] 

Recommendation SI. No. 37 (Para Nos. 3.47 to 3.49) 

There is a general feeling among private as well as State Government 
circles that e:ltport orders received by canalising agencies like State Trading 

· CorPoration (STC) are DOt distributed equi!a.bly among States or exporters 
hi various parts Q{ the country. 1'he orders, it is stated by STC, are distri­
buted after evaluation by a committee of officers of the STC of the individual 
ex~'s capacity and capability to execute the e:ltport orders. When the 
Committee ~ded to make a case study of garment export orders and their 

· distribution State or realon.wise and asked for statistics in this regard, the 



39 

"Ministry" informed the Committee such statistics were not maintained state­
-wise as gamient quota distribution policy does not envisage distribution of 
quota state or region-wise. 

In view of the Ministry's inability to furnish relevant statistics, the Com­
mittee find difficult to judge whether the export orders are distributed equit­
ably among exporters in vllfious regions or not. The Committee suggest 
-that the Ministry should review the mechanism adopted by carialising 
agencies for distribution of export orders among exporters arid ensure, 
through proper checks and balances, that export orders are distributed fairly 
and equitably among eligible and reliable exporters all over the country and 
that export orders are not allowed to be cornered by a few preferred ex­
poqers. The Ministry would do wen .... take steps to dispel the feeling of 
injustice prevalent among exporting circles in certain States. 

Reply of Government 

As regards paragraphS 3.47 and 3.49 are concerned, all the canalising 
agencies have been requested to review their present mechanism for distri­
bution of export orders -and take corrective action, wherever necessary, with 
a view to ensure that export orders are equitably arid fairly distributed 
among eligible and reliable exporters and there is rio legitimate ground for 
complaint of injustice from any section of exporters. A report after such 
l'eview would be sent to the Ministry. 

Regarding paragraph 3.48, the export of Textile garments is not under 
canalised _ scheme. Any exporter is free to obtain export orders and enter 
into foreign trade directly. AB regards quota ~ Apparels Export 
Promotion Council distributes 95 % of the quota amongst various exporters 
on the basis of guidelines issued by this Ministry. 5% of the quota is 
reserved for state/central Government Corporation and Handloom Apex 
Cooperative Societies which is distributed by the Textile Commissioner. The 
export of garments is undertaken by the Corporations / Apex Societies them­
selves in their own names. STC secures orders for export garments on the 
basis of actual samples shown to the foreign buyers. The foreign buyers 
take into account the quality, style, workmanship 0{ a particular manufac­
turer before placing orders on the STC. STC procures the garments from 
that source and inake them available for STC to place orders for garments 
on all t4e associates which might have been registered with it. 

rMin. of Commerce O.M. No. H-l1013/6/82-Parl, dt. 3-11-82] 

RecOlllllleDdatioa 81. No. 38 (P .... No. 3.56) 

Project ExportS.-Project exports Iui've added on a new and welcome 
<dimeOsion to Indian exports. With 484 projects of the value of Rs. 4407 
crores executed or under-execution abroid at present, India bas certainly 
ni8de an impreisive entry in hitherto unknown areas and opened a new 
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windowf« our products and' services. Besides other benefits, these projects. 
will bring in numerous invisiL1e gains wmcha~ sure to impl'O'YeOUl" foreigB 
exchange position. The Committee hope that the Ministry would live all 
guidance, help and encouragement to public and private sector organisations 
to go in for project exports in a big way. 

Reply of Government 

Recognising the new and welcome dimension to Indian exports in the­
form of the overseas project exports, the Ministry of Commerce has set up­
a Task Force on Project Exports to take stock of the situation pertaining to 
pr~ect exports and suggest measures to improve their performance. The 
Task Force has since submitted its report. The recommendations made by 
it are under process. It is expected'that the recommendations, if accepted, 
would go a long way in providing necessary assistance and promoting project 
export. 

The assistance rendered to project exporters presently could be sum­
marised as follows : 

(8) An. iDler-Ministerial Overseas Projects Development Committee 
is monitoring the progress in the field of p'roject exports for the 
purpose of introducing measureS as may be oecessaryfor the' 
promotion of project exports. 

(b) A Prbjccts Committee has been set up to consider proceduraJ 
and operational matters relating to project exports including:-

(i) request for grant of permission for export of baRned / 
restricted items where such export is required for the exe­
cution of the project; 

(ii) request for allocation of scarce raw material for manufac­
turirig items for export as a part of a project contract; 

(iii) propOSals for certification of a project export for purposes­
of pre-shipment inspection; 

(iv) request for assistance relating to deputation of manpower 
abroad in connection with projects. 

(c) Bids for turnkey contracts and civil construction contracts require 
prior ~earances from financial institutions, so that the necessary 
bid .. bonds, performance guarantees, foreign exchange facilities, 
etc. are made avaiJable. Governn'lent have arranged for the 
prOposals to be considered and cleared at a single point, by a 
working group of financialinstitntions viz., RBI, EeGC, EXIM 
Bank, Commercial Banks, 'Otc. with the- Export-Import Bank as 
tbe focal point. Once the proposals arc cleared by the Work:­
ing Group, the facilities are extended by Ihct concerned orpni­
sationafor bid bond, perfoimance: guaranteo IUd other 
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guarante.es, remittances of foreign exchange for working capital, 
opening of temporary bank account, site officers abroad, overseas 
borrowing, if any, for bridging finance, etc. This system has 
been reported to be working fai'rly well. 

(d) The Export-Import Bank has also started functioning from 
March, 1982 and it is expected that with this inStitution being 
in position, adequate financial facilities would become available 
to the exporters. 

(e) For the successful projection of India's image abroad, it is neces­
sary that only competent and selected Indian firms should parti­
cipate in the civil engineering and construction projects in the 
different parts of the world. Keeping this in mind Indian firms 
intending to undertake such projects abroad are screened by it 
Screening CommIttee of the Engineering Export Promotion 
Council which consists of the representatives from different insti­
tutions including the Ministries of the Government. 

(f) Various facilities are also extended to the project exporters under 
the Import and Export Policy. According to the present policy, 
construction equipment, required for the execution of civil con­
struction projects abroad can be bought in the project country 
or imported into the project country from third countries. The· 
proposed purchases of the construction equipment will have to 
be indicated to the financial institutions and clearance obtained 
as a part of the proposal for which clearance is sought. After 
coiripletion of the project, such equipment can be imported into 
India on the customs clearance permit issued by the Chief Con­
troller of Imports and Exports. The iDiport and export policy 
alSo provides for ad-hoc import licences to consultancy firms, 
construction agencies and design engineering firms for import 
Of design and drawing, office equipment, instruments, tools, 
ac~es. office machines, etc. 

(g) lnfom1at.ion about forthcoming projects lindpre-quiUificatiori 
notice~ /teriders issued are also collected and forwarded to the 
different agencies by our Embassies and the overseas offices of 
the E.B.P.C. 

(h) As a measure of inducement to pirticipate in lar~ value pack­
age civO construction projects and industrial turnkey projects, 
projoct assistaDce at the rate of-l0% of the net foreian earnings 
from. the services portion of the COD1ract is admisJiblc to the 
Project Exporters~ This assistance is subject to the conditions 
that the value of the contract is more than Rs. SO lacs and the 

4-981 LSS/82 
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net intlow of foreign exchange is at least 51% of the value of 
the contract. 

(Min. of Commerce O.M. No. H-11013/6/82-Parl, dt. 3-11-821 

Kec:oDlJDendation SI. No. 39 (Para Nos. 3.61-3.63) 

Utility of the Export Houses has been questioned by certain exporters 
and export organisations. Complete picture of the total exports made through 
Export Houses is not available with the Government. In the !\bsence of this 
data, it i~ difficult to judge t,he periormance of Export Houses in relation to 
the facilities and benefits given to them by Government. 

According to the Ministry, certain changes were made in the working of 
export·~ouses in the light of L.C. Jain Committee's Report (1978) and now 
the export houses are doing significantly better work than' what they were 
doing before they were brought under' the category of export houses. The 
Ministry ~s however, conceded that these houses have to m3.ke greater 
efforts to diversify products and markets and boost e.x.port potentialities of 
small and cottage units. The Committee expect the Ministry to look into 
the weak areas of export houses and make them a more potent, instrument 
of service in the field of exports, especially in hitherto neglected areas. 

The Committee would also like the Industry to maintain complete data 
about the periorma.rice of export" houses in order to be able to assess their 
achievements in relarion. to the facilities and benefits given to them. 

Reply of Government 

A Monitoring & Assistance Cell has already been set up in the office of 
CCI&E, New Delhi, inter-aUa, to undertake analysis of periodical returns 
showing exports, imports and disposal of imported materials, which are re­
quired to be sent by Trading Houses and .Export Houses. 

Export Houses are also required to send to the Federation of Indian 
Export Organisations cOpies of their detailed schemes and action" programmes 
for expDrt, and quartedy and annual returns of exports commodity-wise and 
country-wise, in the manner as may be' prescribed by FlEO from time to 
ti~. Copies of annual returns are also to be s~nt to the CCI&E, New 
Delhi. Action· is being taken to assess theperfo~ce of Export HOuses in 
coordination with FlEO. 

[Min. of Commerce O.M. No. H-11013/6/82-Parl, ·dt. 3-11-82} 

Recommendadon SL No. 40 (Para Nos. 3.68-3.78) 

There is no representative of the Noith 'Eastern Region in the export 
promOtion cOuncils or in the" adVisory Council On rorelgn trade. No office or 
bTtnch of· the exPort promotion· cOunens,COmmcXtity 8oaidt,Export lnl­
. ~~COO!tciI.ba~·~ ~" in this ;1tegi~. _~ven.·~ $fate Trading 
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Corporation bas not so far secured any specific expon order, for this parti-
cular region. IBditIerence to the legitimate expectations of this . itn~t 
region ii1 these matters especially when it bas good expon .potential IS very 
unfortUDate. 

The Ministry of Commerce bas recently taken certain steps like designat­
ing a Joint Secretary exclusively 'incharge of exports from this region, 
chalking out action-oriented progranuno for exports of caffee and tea, 
creation of a separate corporation by the Handicrafts and Handloom Board, 
commissioning of the Indian Institute of Foreign Trade and the National 
Institute of Design for making an assessment of the export potential of this 
region etc. 

The Committee would like the Ministry not only to take all possible 
measures to boost exports from this region but also involve the representa­
tive organisations of this region in evolving and implementing export 
ptans in a big way. Branc:hesof exportorganiBations and inspection 
agencies should be set up th«e as early as possible to stiri1ulate export 
consciousness and export efforts. In fact, the Ministry should make all 
offices or bmnches of Export organisations would depend on the volume 
field of exports. 

Reply of Gove ..... nt 

The Indian Institute of Foreign Trade has recently prepared a report on 
the export potential of handicn:ftsandhaMiooms of the North Eastern 
region. The Ministry of Commerce has also set up a Task Force to evolve 
an export plan for the region in consultation with the governments and 
representative orpnisations of the North Eastern region. Setting up of 
offices of branches of Export organisations would .- depend . on the volume 
of export that could be· generated in the region. 

tMin. of Commerce O.M. No.H-ll013/6/82-Parl., 
dated 3-11-821 

Recommendation SI. No. 4% (Part I) 

Misct!llaneous Problems 

The Committee have gone into the problems and suggestions, relating to 
industrial licensing, State levies OIl raw materials, "wastage" under Duty 
Exemption Scheme. freight subsidy, service charges of canUsing agencies 
inspection for woollen industt'y, -delay at customs bouse, seafood industry; 
cardamom, cashew industry, walnuts, h8bd~de matches, chilly trade, 
aports ~'. ~~ooms, return of exhibits 'from abroad container facility 
at Dellll, availabtlity of wagons and stora~ fabilities. The problems of the 
exporters in these fields appoarto be -genuine and des'ervea careful and dis­
pusionate consideration. The Committee weald like the Ministry to 
~~ine eachooe of the,e ~ and problems and .i.nform the Com-

_ ~ttee of the.action takenintbe matter. -



Section (xi) of Chapter III 
During the course of examination of the subject, the Committee re­

ceived a number of representations relating to problems experienced by the 
exporters. The Committee have dealt with a number of them elsewhere in 
this Report some of those not dealt with elsewhere arc indicated hereinafter 
in this sectiop. 

I. Industrial Licensing IModernisation 
(a) Grant of Industrial Licences for export-oriented units should be 

made simple. . 

(b) Expansion of existing capacity for purposes of exports should 
be allowed. 

(c) Modernisation of existing units should be allowed freely . 
. ," 

(d) For setting up export-oriented units or for installation of addi-
tional capacity for exports, the machinery required should be 
allowed to be imported with minimum formalities. 

(e) Soft credit should be allowed for this purpose. 
(f) All other facilities which are presently being provided by the 

Centre and the State to Small Scale Sector should be made 
available to export-oriented units. 

Reply 01 Goftnllllimt 
Reply to Points at (0) to (I) is given in Seriatim 

(a)' procedure for according clearance under the 100% Export 
Oriented Scheme has already been streamlined and simplified 
inasmuch as a specially constituted Board for approvals for 
l00%Export-Oriented Iodustries has been constituted as uni-
fied point to give clearances on IL /PC including MR TP cases. 
In the case of Non.-MRTP/non-FERA cases, Board is expected 
to accord clearance within 30 days whUe in the case of MRTP/ 
FERA Companies clearance is to be given within the period of 
60 days. 

(b) Regarding expailsion of existing capacity for export purposes, 
the Government has already announced that any production 
for exports will be outside the licensed capacity and no penal 
action wouh:l be taken against: the un~king for such excess 
production. A decision had already been taken and announced 
by the Deptt. of Company Affairs that for the purpose of deter· 
mining dominance eX undertakinp, export production win not 
be taken into accOunt 

(c) The units under the 100% Export-Oriented Scheme are not. in 
any way dcbmed/discouraged from modenUaing their units from 



technology point of view or otherwise. Even 10 the case of 
bonding und:er the Scheme, a special provision has been made 
in the Scheme whereby the bonding has to be ordinarily for a 
minimum period of 10 years, while in the case of products hav­
ing high degree of technological change, the bonding period is 
5 years. Besides, under the Industrial policy, hitherto financial 
assistance by institutions for modernisation was being extended 
to the units like cement, sugar, cotton textiles, jute and engi-
neering goods. This facility is now being extended to all Indus­
tries with a view to increasing production by replacement 01 
existing obsoiete machinery in all Industries. 

(d) For setting up export-oriented units under the 100% B.O. 
Scheme, special facilities such as exemption from import duty 
on import of capital goods, raw-materials and components, 
liberal import of raw-materials and components without indige­
nous angle scrutiny already exist. From the current year 1982-
83, import of machinery, raw-materials and componentshaa 
been brought under the O.G.L., thus reducing formalities r~ 
quired in this connection. 

(e) A provision already exists under the scheme which reads as 
under :-

so as to keep rates of return on export production competitive, 
exporting units including Large Houses/MRTP units may be 
permitted to borrow from financial institutions at normal debt/ 
equity ratio. 

(f) The units under the Scheme are already enjoying a number of 
f.acilities such as duty-free import of capital goods, components 
and raw-materials which are otherwise not available to the ~­
dustries outside the Scheme. All other facilities normally being 
enjoyed by the small scale units outside the scheme would, there-' 
fore, continue to apply to 100% Export-Oriented, Smal] Scale 
Industries Unit in addition to the special facilities provided 
under the 100% Export-Oriented Scheme. However, each case 
is examined on merits. 

[Min. of Commetce O.M. No. H-l1013/6/82-Parl., 
dated 3-] 1-82J 

Recommendation S1~ No.4: (Part VI---Para No. 3.73) 

Inspection for Woollen Industry 

The Textile Committee has been designated as the Inspection Agency 
for woollen industry. Exporters of Woollen goods are not happy with the 
working of the Textile Committee Jnspectorates. There are inordinate 
delays in the issuance of Inspection-cum-test certificates. Exporters are un­
necessarily harassed and treated very sbabbily by the Staff of the Textile 
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Committee Officers. Self certification Scheme should be introduced. If 
this is not possible, the nearest laboratory recognised by the State Govern­
meat or Central Government should be authorized to issue inspection-cum­
test certificates for purposes of grant cash compensatory support and draw­
back. 

Reply of Goftl'lllDlllt 

The T~xtile Committee bas been designated as an inspection agency for 
woollen industry and conducts pre-shipment inspection of woollen fabrics 
and other items. Inspection of. Woollen and mixed woollen fabrics is com­
pulsory in terms of the Textiles Committee Act. Irispection of other 
Woollen items is not compulsory and the Committee at present conducts 
voluntary inspection and issue the test report to facilitate the exporters to 
claim export benefits. 

On the Complaint received from W&WEPC, regarding the beheaviour 
01 an in&pecting Officer at Ludhiana, the officer conc~rned has been trans­
ferred and other officers wece cautioned to be coarteous and polite in their 
beheaviour. 

Reprding self-certificatiop, a decisioll wali taken recently by the Textile 
Committee not to carry out quality inspection in respect of Woollen items 
which are not under compulsory inspection. In view of this decision, there 
is no u.eed to introdQge any self-certification scheme. 

As regards delay in issuance ofcertificatc--cum-test report, laboratory 
facilities at Ludhiana have beeD! expanded and full complements of Staff 
sanctioned for the laboratory has also been provided. With the positioning 
of additional staB, pending cases have considerably been reduced. The 
question of taking assistance of other recognized laboratories will also be 
considered, as and when necessary, depending, upon the work load. 

[Min. of Commerce O.M. No. H-I1013/6/82--Parl., 
dated 3-11-82] 

Recommendation SI. No. 42 (Part VID-Para No.3. 73) 

VllI. Seafood IndustTV : 

The following problems were l?rought to the Committee's notice; 

(a) There is a lack of adequate refrigerated/insulated trucks for 
transportation of seafood. Refrigeration units should be allowed 
to be imported duty-free on priority basis for this purpose. 

(b) High cost of diesel oil has made the fishing industry economi­
cally non-viable. A substantial sUbsidy'on the cost of diesel oil 
for this industry is necessary. 

(c) The seafood industry is virtually denied a need based ~cing 
policy. There is no system of allowi'nlt finance to help the ex· 
porters to keep stocks in times of abundance to build up a tar-
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gaining C8.pIlC~ty. The interest charged to this industry is too 
lligb. ~ quantum of credit for purchase of raw mat~ria1 is 
based on the cOst existing several years ago and has no rele­
vance to the present high costs. 

(d) Many units have gone sick, No rehabilitation finance is avail­
aBle to such units. The debit equity ration stipulated by IDBI 
for term loan refinance is 381. This ratio has to be revamped 
in accordance to this industry's need. 

(e) Being fully export-oriented, the seafood industry should be 
exempted from the requirements of margin money for packing 
credit which today is to the extent of 25 to 30%. 

(f) At present, the Marine Products &port Development Autho­
rity sends its own personnel to trade fairs abroad and it meets 
their full expenses. This does not help the promotion of sea­
food exports. Persons from seafood Industry should be sent 
abroad to participate in trade fairs and the entire expenses of 
the particiDilting exporters should be met by the MPEDA. In 
fact, where EPCs are functioning, exporters are sent abn:Iad and 
some portion of their expenses are met by the EPCs. 

(g) IIi countries like Pakistan, Bangladesh, Malaysia, Indonesia, 
Srilanka. etc. which are our neighbour competitors in seafood 
export., some arrangements should be made to pr<;>cure valuable 
data on catches and raw-materiak prices to be promptly trans­
mitted to the trade through the MPEDA. 

(h) Depending on the off-take by each iDij>orting country, a repre­
sentative of MPEDA should be stationed in such countries to 
coriununicate timely information to the trade in India. 

(i) MPEDA a statutory body lacks in necessary powers to take 
decisions and to implement thein in the field of seafood produc­
tion and ~ports. The authority is vested only with recommen­
datory powers. Decisions on any issue come from the Govt. 
All questions relating to fishing still continue to be under the 
,control of the Ministry of Agricul~ where the MPEDA has 
no voice at ll. There is no coordination between the primary 
production and export. This is a major impediment. This 

. state of affairs needs rectificat~on and MPEDA should be vested 
with necessary powers to take decisions in aU aspects and to 
implement them. 

Reply of Govermnent 

Committee which recommended that an outright exemption of excise duty 
on HSf} oil used by small mechanised boats may be granted to the enent 
of 50% without linking it to exports. The Deptt. of Revenue has not found 



this proposal also acceptable. The Task Force on Marine Products, referred 
to above has examined the matter comprehensively and made certain recom­
mendations. Follow-up action on these recommendations would be taken. 

(c) The task Force on marine products has examined the working 
tinaoce requirements of the industry and made the following recommenda­
tions: 

(i) That the bankers should make a realistic assessment of the 
packing credit requirements of the exporters depending upon 
the landings-market fluctuations etc. 

(ll) That the period of ·packing credit to the industry at commercial 
rates be enhanced to 135 days; and 

(iii) That during the bumper season if exporters have adequate fltocks 
~ked by purchase orders, the banks, after necessary verifica­
tions, should enhance the credit limits. 

These recommendations will be follow up with the Deptt.of Banking. 

(d) Govt. of India have formulated guidelines for the rehabilitation of 
sick units. These guidelines have been issued to the various State Govts. 
A margin money scheme has also been fonnulated by the Deptt. of Industry. 
Rehabilitation of 8~k units has to be necessarily on the basis of examination 
of merits of each' cases. There have also been cases where exporters entered 
the industry in anticipation of easy returns. They largely operated without 
capital investments, utilis!n~ . .!ae existing capacities of other processors. 
Wherever they did not maintain standards in terms of quality, they have .had 
to close down operations. In such cases, rehabilitation may not ~ways be 
feasible. On the other hand, there were also a few genuine cases where 
sinckness has resulted despite the best efforts of the processors. In such 
cases, rehabilitation may be justified. 

Already, the concerned commercial banks have examined the question 
of certain sick units in consultation with MPEDA' aoo ev:olved certain nonns 
in respect of rehabilitation. 

(e)The Chore Committee constituted by the Res~rve Bank of India has 
submitted its report regarding credit requirements. 

The Reserve Bank of India, on the basis of the examination of the 
recommendatiOns of this Committee, would be issuing appropriate instruc­
tions regarding norms for cash credit. 

(f) Government Sponsor exporters· as individuals sales teams for business 
promotion tOurs overseas. This entitles them for financial assistance under 
the MDA Committee. The Task Force on Marine Products after examin­
ing assistance for expOrt prCIJUotion to marine product industrialists has 
recommended that they should be given assistance fromMDF for exclusive 
participation in overseas fairs as well. Further the Task Force has recom-



mended that they should be provided assistance for participation in fairs 
from MPBDA budget wherever assistance frOm. MDP cannot be made avail­
able. .. Furthe:c followup action will be taken on these recommendations. 

(g) Wherever possible MPEDA has been disseminating whatever infor­
mation is available on our main competitors through the Weekly Market 
Information Bulletin. The INFOFISH of F AO has recently m~de an 
attempt to collect the export pnces of various commodities from our Qeigh­
bouring countries and publish it regularly in their fortnightly publication­
"Trade News". However, it may not be feasible to cover the raw-material 
prices in competing countries that vary from landing centres to landing centre 
and from hour to hour. 

(h) An office of the MPEDA has been set-up in Tokyo which has been 
sending information regular. Another office has been sanctioned for New 
York, Japan and US are the largest markets for Indian seafood. An officer 
is stationed at the India Trade Centre at Brussels, in order to look after the 
work of marine products as well as other agricultural products. in the West 
European markets. Apart from this, there is no immediate necessity to set 
up MPEDA office in other countries. 

(i) The powers of the MPEDA have been defined under an Act of 
Parliament. The Ministry of Agriculture is responsible for development of 
fishery and marine resources under the Allocation of. Business Rules. The 
Ministry of Commerce under these Rules is concerned with processing and 
exports. The role of MPEDA has also been investigated by the Task Force 
on marine product. It has fOund that it would bel not desirable at this stage 
to disturb the functioning of various agencies which have already come to 
be established under the Ministry of Agriculture and the Ministry of Com­
merce to deal with various specialised functions. It has ~ecommended that 
the role of MPEDA should be one of coordinating with different agencies. 
It has called for coordination at the field as well as Govt. levels by establish­
ment of two coordination Committees. 

(j) A Field Coordination Committee with the Heads of MPEDA and 
various National Research Institutions, representatives of fishing and fish 
processing industry and representatives of Maritime State Govt.; and 

(k) A Govt. ~vel Coordination Committee consisting of senior officers 
of the Ministries of Agriculture, Commerce, Industry and ICAR. 

The objective of these CQmmittees is to facilitates transmission of the 
problems· of the industry to field agencies and policy makers of G~vt. aQd 
direction of research and development on the basis of the felt needs of the 
industry. 

Follow-up action on the above recommendations would also be taken. 
LMin. of Commerce O.M. No. H-ll013/6/82-Parl., 

dated 3-11-82) 
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R~ .... nd'" 81. No. 42 (part XI-P.,. No. 3.73), 
"There, is, a great scope for export of· Kashmir walnuts, particularly to 

U.K. but as the apple and walnut season overlap and the State Government 
:gives priority to apples for the purpose of transport by road, the export of 
'Walnuts suffers because of lack of adequate transport." 

KepI): of Govenuaeat 

The State Government of J & K has been requested to make nocessary 
arrangements for facilitating quick transport by road of walnuts for export 
purposes during the harvesting season. 

[Min. of Commerce a.M. No. H. 11 o 13/6/82-Parl. , 
dated 3-11-82] 

Ret_menclation sa. No. 42 (Part XII-Para No. 3.74) 

(a) Handmade match sector can export considerably large quantum, if 
.only it is allowed to procure the tight raw materials for veneers such as 
Pinewood and also allowed to procure good quality printed ard-board outer 

.& inner slides for the Match boxes to the desired finish to enable it to com­
pete with the Overseas Manufacturers of West Germany" Sweden. Un­
fortunately efforts to have the Printing industry instal necessary machines 
with updated technology to produce a really good quality is being stWllped 
by vested interests. 

(b) Shippers classify the safety matches as hazardous goods and very 
few shipping companies accept matches cargo. As a matter/of fact, matches 
proporly packed pose no hazard at all and are not capable of spontaneous 
combustion by themselves. Thus, shipping is a major uncertainty. 

(c) At present shipments are effected only by Country Crafts from 
'Bombay Port and that too between October and March, as Shipping through 
regular vessels is uneconomial even when available. As for shipment to 
'Mauritius and other East African countries where there is a demand, there 
are no shipping facilities available. 

(d) Shippers & Port Authorities should make a study of the manu­
facture of safety matches, the way it is being packed etc., so that they may 
be satisfied that safety matches, as cargo, is no more or no less hazardous 
than by other conventional cargo. Such a study will enable them to come 
to a pragmatic conclusion in fixing the freight rates, providing shipping 
~paces in all the ports, etc. 

Adi.Qn taken Report/Proposed to be takea 

The Government has taken due note of the observations made by the 
Estimates Committee and has also initiated follow up action, a brief resume 
<of which is given below :-

(a) The Chemicals and Allied Products Export Promotion Council was 
asked by the Ministry of Commerce to study the problems of exporters of 
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safety matches and send their recommendations. The Council arranged a 
,meeting with the manufacturer-exporters of safety matches at Sivakasi to 
-discuss their problems relating to non-availability of right type of raw­
materials and the ROIl-availability of sailing/shipping space to African 
-countries. The meeting was also attended by representatives from Ministry 
·of Commerce and various shipping lines. 

R'1lrescntatives of both large scale and small scale manufacturers of 
safety Jl)8.tches confirmed that there is an acute shortage of wood species viz, 
'pine wood and the like which are used by them for manufacture of veneers 
and' splinters for the safety matches. They also pointed out that substitute 
pieces of wood are available in, the adjoining states of Andhra and 
Karnataka. It was decided in the meeting that the manufacturers would 
furnish their requirements of wood for manufacture of splint and veneers 
for export of safety matches. As forestry is a state Government subject, the 
question of priority allocation of wood species to the concerned manufac­
turers for export production of safety matches would be taken up with the 
,concerned Governments on receipt of data about requirements of the ex­
porters. Details regarding the installations of necessary machines by the 
printing industry for up dating technology are awaited. 

(b) to (d) The question of non-availability of shipping opportunities 
'and high freight rates was taken up by the Ministry of Commerce with the 
Shipping Corporation of India, Bombay. The SCI have advised that the 
'safety matches can be carried either breakbulk or in containers provided 
they are packed and stowed according to IMoo Regulations. They have 
'stated that no representations have been received by them from any shippers 
about the non-availability of space for shipments either to Port Louis or to 
East Africa. In 1981-82, the SCI provided 12 sailing for Port Louis and 
16 for East Africa and carried 22,617 freight tons and 34.489 freight tons 
respectively. 

Shipments to East Africa presently attract a rate of US $ 68.00 per 
CBM or US $ 77.50 per 1000 kg. + US $ 19.45 per freight ton Bunker 
mrcbarge. 10% deferred rebate is payable to contract shippers on basic 
rate excluding surcharae. • There is, however, no specific rate of freight for 
'5hipments of Safety Matches to Port Louis and stray shipments of this com­
modity would, therefore, attract one and half times general cargo rate 
quoted below :-

US $ 77.50 Net per C.B.M. 

US $ 86.50 Net per 1000 Kg. 

+ US $ 19.45 per freight ton bunker surcharge. 
(No deferred rebate is payabJe for shipments made to Port LoUis). 

SCI have also stated that they would welcome the shippers with their 
projected requirements of space for Port Louis and East Africa. 
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The question of shipping was also discussed in the meeting of Chemicals 
and Allied Products Export Promotion Council \fith the manufacturers­
exporters of safety matches. It was pointed out by the representatives of 
shipping line that adequate sailing facilities are available for Gulf and 
African countries from Bombay and Cochin Ports. Exporters of Safety 
Matches could therefore, arrange to send their consignments of Safety 
Matches to Cochin and Bombay Ports for Gulf and African countries. 

[Min. of Commerce O.M. No. H-llOI3/6/82-Parl., 
dated 3-~ 1-821 

Recommendation SI. No. 42 (Part XIII-Para No.3. 73) 

(a) There are no standard shipping rates for chillies to destination such 
as New Zealand, Fiji Islands and African Ports. When no standard freights 
are availa1;>le the chillies have to be shipped under General Cargo rates. 
This is relatively very high, as chillies being a bulky commodity, the rates 
are assessed on the volume occupied by the Commooity and not on weight 
basis. At times this freight works out to any where from 30% to 50% of 
the sa1e price of ~he conunodity, which is very high. 

(b) The freight rates for chillies to destinations must be fixed on weight 
basis and not on volume basis. 

(c) In Cochin Port chillies are not being allowed to be loaded into 
containers. This is a hinderance since there are only containers facilities 
available to Ports such as in Australia, New Zealand etc., and since many 
of the vessels calling for USA and Europe have only container for loading. 
Chillies should be allowed to be loaded in containers in Cochin. 

Reply of Government 

The matter has been taken up with the Director General of Shipping, 
Bombay. The exporters of chillies have also been advised to apply to the 
concerned shipping conferences for fixation of specific freight rates. 

[Min. of Commerce O.M. No. H-l1013/6/82-ParI., 
dated 3-11-82] . 

Recommendation Sl. No. 42 (Part XIV-Para No. 3.74) 

Small scale units engaged in manufacturing sports goods face a number 
of difficulties in procuring raw materials for manufacture of goods for 
export. The sports goods industry in India is mainly at Jullundur and out 
of Rs. 20 crares of sports goods exported from India during 1979-80, 
Rs. 15 crores worth of sports goods were from lullundur. But the States 
like Kamataka, l&.K, H.P. and Goa have banned the movement of cane, 
willow, asbwocd, mulberry etc. from their States to Punjab. This has given 
a great set-back to the sports industry of Punjab. This problem should be 
sorted out. 
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Reply of Government 

The Ministry is being aware of the difficulties being faced by the sports 
goods industry in procuring raw materials for manufacture of export pro­
ducts. In so far as the question of supply of cane by Karnataka Govt. to 
the sports goods industry is concerned, it is stated that the matter was taken 
up by the Ministry with the Govt. of that State and cane is being released 
to the industry through Sports Goods Export Promotion Council, New Delhi 
on yearly basis. As regards supply of willow, ashwood, mulberry by J&K 
and H.P. State Govts. are concerned, it is also pointtXJ out that the former 
Commerce Minister had written letters to the Chief Ministers of J&K, H.P. 
& U.P. separately to supply raw materials to the sports goods industry. We 
are pursuing this matter with these State Governments. The Punjab Govt. 
is having consultations with the Govt. of J&K to work out a formula for 
supply of raw materials to the industry in Jullundur keeping in view the in-
terest of both the State Governments. Talks are still going on and no final 
decision has been taken so far. (The State Govt. of J&K does not want to 
release raw materials as they want to create employment opportunities to 
their own workers by setting up sports goods industry in J&K State.) 

[Min. of Commerce O.M. No. H-l1013/6/82· 
ParI. dt. 3-11-82] 

Reconmlcndation SI: No. 42 (part XV-Para No. 3.73) 

Handloom 

(a) In view of the shortage of short staple cotton within the country, 
export of short staple cotton should be banned forthwith. Further NTC/ 
Co-operative spinning mills should also be directed to re-structure their 
production of yam so that lower counts of yam are also manufactured to 
meet export requirements. 

(b) Most of the OIders for bandloom towels procured on government 
and foreign trade delegation. level etc. are taken away by the exporters sittinl 
in Delhi and Bombay. The exporters sitting in other plaees never got 
orders. 

Reply of GovenuaeDt 

The Corporate· Plan drawn up by NTC to modernise itS mills apart from 
expanding the capacity by 3.9 1akb spindles far viable operations, envisagea 
instaUation of 4 1akb spindles for additional supply of yam to the decen­
tralised sector. During 198()'81, 16% of the yarn requirements of the 
country's 4 million handlooms was met by NTC. Export of lhort·staple 
cotton is Det allowed, eXcept..&. very limited quantity of Bengal Delhi. The 
buying delegations who visit this country are free to procure orders on 



commercial basis with any exporters in looia. The Government does not 
intervene in favour of any region or group of exporters. 

[Min. of Commerce O.M. No. H-I1013/6/82-
ParI. dt. 3-11-821 

Recommendation SI. No. 42 (part XVI-Para No.3. 73) 

Return oj exhibits from abrood 

Valuable articles exhibited abroad in trade fairs are not often returned 
to the concerned units and most of them are declared as 'Lost'. 

Reply of Govel'lUBellt 

The recommendation inter-alia mentions the problems faced by 
exporters in return of exhibits from abroad. TIti'!! obviously relates to 
exhibits sent for the exhibitions organised by TFAI abroad and payment 
of countervailing duty on return of same. The countervailing duty has 
been working as a deterrent to the cause of export promotion through the 
r.ledium of fairs and exhibitions. The exhibits, a few of which are sample 
pieces, come back after a lapse of several months in a deteriorated or 
damaged condition and carulot be marketed readily. On these exhibits 
also the countervailing duty has to be paid and the duty is very higb in 
respect of some of the categories of goods. At times it is found that the 
exhibits returned are of lesser value than the duty itself. In such instances 
the participants do not want to take back their goods on return. Conse­
quently the exhibits keep lying in the store. Demurrage also starts accruing 
as the Port Authorities give only five days for clearance of the exhibits by 
which time the TF AI is not in a position to realise the countervailing duty 
from the pOrties and take delivery of the goods. In view of thi!il many leading 
manufacturers have been backin'g out from participation in exhibitions 
abroad. It will be a relicf to the partidpants if the exhibits seril abroad 
are exempted from payment of countervailing duty without involving any 
significant losti of revenue. This matter has already been taken up with 
~he Ministry' Of Finance and that Ministry has been requested to grant 
e~emption to 'rF'Al's exhibits from paytrient of countervailing duty under 
section 25 of the Custdms Act. 

[Min. of Commerce O.M. No. H-I1013/6/82-
ParI. dt. 3-11-821' 

Recommendation SI. No. 41 (Part XVD-Para No.3. 71) 

An Imand Container faciJity at:Delhi should be pt<Wided as annt>unced 
by tbeCentral . Otwertiriterit. ' 

ReplY. Gqw~ 
. It has belen decided to set up an Inland Container Depot ({CD) on­

pilot ptOjocl basis "at Pr&gati Mai4fan Railway siding; NeW Delhi:. T1ic-



55 

proposed ICD bas been set up and would be managed by the Northern 
Railway. The Northern Railway have completed the work relating to 
augmentation and additions to the infrastructure required for stuffing! 
destufling and loading/unloading containers, stacking them and for 
J;UStoins examination of import as well as export goods. The Customs 
authorities have also finalised the pr~ral and allied arrangements for 
the ICD. One of the problems that has been pending solution so far 
is thefinalisatian of the negotiable Combined Transport D\lcument (CID) 
to be issued by the shipping lines acting as Combined Transport Opera­
fIors (CTOs)~ The Reserve "Bank of India, Indian National Shipowners' 
Association, Foreign Exchange Dealers' Association in India and General 
Insurance Corporation have arrived at an uhderstanding on most of the 
rotes und conditions for the issuance of the CTD. A f~w pendmg pro­
blenls however remain to be resolved for which concerted efforts are 
being made. A few issues relating to Bonibay Port also need to be 
sorted oot. The pilot project can be commissioned Only after these 
issues llre fhialised for which necessary efforts are being made. 

[Min. of Commerce O.M, No. H-I1013/6/82-
ParI. dt. 3-11-821 

RKomntendation SI. No. 41 (Part XVD-Para 3.71) 

In spite of priority being accorded for movement of export cargo, ex­
porters are unable to secure adequate and timely wagons facilities. This 
needs improvement. 

"Reply of GO'fenlnlent 

TIle RDilway Board have amended the preferential Traffic Schedule 
which pro'vides for higher priority in the allotment of wagons ,for export 
traffic moving by rail. According to the amended scheme, traffic for 
export via ports or laud frontiers to adjacent countries is eligible for 
higher priority 'B'. It has also been laid down by the Railways that 
in casc such export traffic does not get cleared within five days of the 
demand having bec~ placed, the same will be upgraded and cleared in 
moveable priority. Raw materials, which are meant for export produc­
tion, are also eligible for their" movement by tail from procuring, centres 
to Centres of production 'uhder higher priority, 'Viz. priority '0'. 

After the revised scheme came into oper~ion earty this year. the 
movemcnt of export goods has been considerably fac.ilit.eted and the 
exporters are generally not experieDcin~ any major difficulty in securing 
priority alloll'l1ent ot wagons for traD$potting their e"POtt cargoes. When­
ever any problem" is brought to the notice of this Mloistry "or the Railway 
Board expeditious solution" is attempted. 

{Min. of Commetc:eO.M. No. H-l1013/6182-
"Part. dt. 3-n~2J 
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Recommnedat1on SI. No. 42 (Part XIX-Para No. 373) 

Storage facilities-Minerals 
Storage facilities are not available for mineral exporters in Madras 

Port. Exporters of minerals in bulk cannot execute export orders unless 
they are provided storage facilities in the harbour and are enabled to 
move the export cargo in adequate quantities well in time for shipment 
since they cannot move all the caI'go within the 30 days time they are 
allowed. 

Reply of Government 

Iron Ore and Barytes are the chief items of minerals and ores category 
ClI..-ported from Madras. The MMTC is not facing any major problem 
regarding iron ore. The d"rlIiculties of private exporters of barytel have 
been brought to the notice of the Ministry·. of Shipping &; Transport for 
necessary action. 

[Min. of Commerce O.M. No. H-ll013/6/82-
ParI. <1t. 3-11-82] 

RecOllllMndation SI. No. 43 (Para No. 3.78) 

The Committee are glad to note that at their instance the Export 
Services Coordination Committee had asked the various Export Promo­
tion Councils, Commodity Boards, Trade Development Authority, Indian: 
Institule of Foreign Trade etc. to undertake studies on the various aspects 
of export promotion as identified by the Committee on which studies 
have either not been undertaken so far, or where undertaken have 
become outdated. The committee hope that those studies would be 
completed and made use of in shaping the future strategy of exports with 
a view to deriving the maximum advantage. 

Reply 01 Govil'lUlleDt 

The various Export Promotion: Councils, Commodity Boards, Trade 
Development Authority and Indian' Institute' of Foreign Trade etc. have 
noted the observations of the Export Services Coordination Committee to 
undertake studies on the various aspects of export promotion as identi­
fied by the Estimates Committee. These stu~ies would be made the use of 
for fralDing the future export strategy. 

In this connection it is submitted that a Research Advisory Panel 
under the Otairmanship of Commerce Secretary and cousic;ting Of 
members from the Government and· exporters has· been constituted in the· 
Trade Development Authority with a view to review the proposals for 
carrying out l'eIearch on specific areas of immediate and direct interest. 
Initially, proposals are under consideration for studying techniques for 
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improving the uPitvaiue reailsatien for speoitic products in selected 
JhAlk~s .. WJd., ,~o st.u4yi.u& nwket4l& l~QQof~'s ~ors 
f~ sel~t.ed. p.roducts in seleded lWIlkctl. 

[Min. of Commerce O.M. No. H-llOI316/82-
Part. tit. 3-11-82] 

Publicity of various products in overseas markets is organised by a· 
large number of organisations, viz. Export Promotion Councils (EPCs), 
CotulWdity BOBrds, C«po.atiODS, Trade Faic Authority of India (TF AI) 
aad tho Trade De~ Authority (IDA). 

Tnel'e is a general feeling among exporters and commercial or&allisa~ 
tions th .. u tb~ export p~blicity leaves much to be desired. They feel that 
our publicity campai,gns are ineffectivc and inadequate, and not many 
countries. even in the developing world, are aware of the immellse 
changt's in the industrial cOOlplex that, have takeuplace in India over the 
la.st Z5 }cars. 

Commerce Secrctary has admitted that due to resource constraints, 
they find it difficult to make full use of all modern media for doing 
publicity abroad. He feels that within the available resources, India 
is doing its best and image of several of our produc..'ts is receiving satis­
factory attention abroad. The Committee is not in position to evaluate 
the impact of. our publicity abroad. But they would like to point out 
that publicity, if it has to produce impact must be concentrated and 
sustained a.nd sophisticated enough to catch the eye of target audience. 
Half-hearted publicity is hardlyprQductive. 

At present there is no independent mechanism to evaluate the impact 
of the publicity campaigus. Unless these are evaluated from time to 
time. the Ministry will not have an opportunity to judge the effectiveness 
of their publicity orJo improve their techniques and channels Of publi­
city. ,The. CUDllOitlec expect the Ministry to evolve a suitable mechanism 
for evalualion of foreign publicity. 

Raply of Goummeat 

An inter-m.iDistrjal Com.mitteo has ~n constituted to look blto tlMt 
aspect ~ lJlonit.oti.n&, and evaluaUon of the exp~di1ure on COO)Dlf.(QM 

pUblicity. The recommendation will also be placed before this Com­
mittee for suitable action. 

5-981 LSS/82 

. (Min. of ConunerL'e O.M. No. H·UOI316/.82~ 
Parl.dt. 3-11-82) 
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RecQllUlleDClatiOD SI. No. 45 (Para 4.14) 

Lack of professionalism and coordinated approach is stated to be one 
of the weaknesses of our publicity campaigtis abroad particularly in the 
number of export promotion. The Committee are glad to note that the 
Ministry, which is in favour of a coordinated approach, has now decided 
to undertake a study in this regard in order to bring about improvement 
in foreign publicity. The Committee would like to be apprised of the 
outcome of th~ study. 

Reply of Government 

An inter-ministerial Committee has been constituted to look into the 
aspect of monitoring and evaluation of the expenditure on commercial 
publicity; The reconimendation will also be placed before this committee 
for suitable action. 

[Ministry of Commerce O.M. No. H-l1013/6/82-Parl., dt. 
3-11-82] 

Recommendation SI. No. 46 (Para 4.15) 

There are a large number of organisations, official as well as non-official 
which are carrying out publicity abroad. Just as Government has de­
clared TF AI as the focal point for organising and participating in trade 
fairs abroad, in the Committee's opinion, there is need for a well equipped 
and professionally staffed body to be desigiiated as the focal point for 
coordinating publicity campaigns abroad. Unless this is done, the chances 
of duplication of efforts and wastage of precious foreign exchange cannot 
be completely ruled out. The Committee would like the Ministry to 
give it a serious thought. 

Reply of Government 

An inter-ministerial Committee has been constituted to look into the 
aspect of monitoring and evaluation of the expenditure on commercial 
pUblicity. The recommendation will also be placed before this committee 
for suitable action. 

[Ministry of Commerce O.M. No. H-l1013/6/82-Parl., dt. 
3-11-82] 

Recommendation SI. No. 47 (Para 4.16) 

There is a feeling among exporters that they could get better markots 
abroad if they could get more foreign exchange for publicity. The Com­
mittee suggest that this matter may be looked into by the Ministry of 
Commerce iii consultation with the Ministry of Finance and R.B.I. 

Reply of Government 

It has been decided to constitute an inter-ministerial Committee to 
look into the aspect of monitoring and evaluation of the expeDditure on 



ca,:nmercial publicity incurred by different export promotion organisations' 
under the Ministry of Commerce. This Recommendations/Conclusions 
No. 47 of the Estimates Committee will also be placed before tbe 
Committee for making suitable recommendations to the R.B.1. and 
Ministry of Finance. 

[Mil1i~try of Commerce O.M. No. H-l1013/6/82-Parl., dt. 
3-11-82] 

Recommendation SL No. 48 (Para 4.22) 

The Committee are infonned that it is not a fact, as stated by an 
association of small ~ale industries, that 1F AI invites only big firms to 
participate in trade fairs. I,ntimation about trade fairs, the . MinistrY 
says, is given to organisations concerned with small scale industries like 
the KS.I.C., State Directors of Industries, State Export Corporations, 
Development Commissioner for small scale industries etc. This list doeS 
not include the name of any small scale industries association. TFAI it 
is stated also "encourages" associations of small scale industries to parti­
cipate in trade fairs. All this shows that the complaint made oy small 
scale industries association is not entirely without basis. The COmplittee 
do n01) see any rcason why association of small scale industries cannot 
be "invited" to participate in the trade fairs just like the big firms. nlis 
should be done. 

Reply of Government 

So far the intimation for participation in the fairs and exhibitions 
being organised by the Trade fair Authority of India was given to the 
Development Commissioner, Small Scale Industries, and to organisations 
concerned with small scale industries like, National Small Industries Cor­
poration, State Directors of Industries State Small Industries Corporations 
etc. Small Scale Units who are also members of Export Promotion Coun­
dIs are also intimated about the participation through their Councils. 
Hence it is logical to presume that by this means, small scale manufac­
turers are invited for participation in the trade fairs. The recommenda­
tjions of the Estimates Committee that small scale industries associations 
should also be invited to participate in trade fairs like other organisa­
tions has been noted. The 1FAI will ensure regular intimation to the 
Associalions representing the Small Scale Sector about the fairs & exhi­
bitions being organised abroad as also in India so that their members 
may directly book the space with TFAI. 

[Ministry of Commerce O.M. No. H-llOI3/6/82-Parl., dt. 
3-11-82] 

Rec:ommendation 81. No. SO (Para 4.27) 

The Committee are glad to know that the Ministry has now realised 
the importance of a suitable system to follow up the trade enquiries 
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received during trade fairs and to monitor the volume ofbllsiness deals­
ccmcludod as a result ·thereof. The CommitlOe would like die propoaiu 
in this tegardto be finalised and implemented expeditiously so that con­
c~ business gains made by the country from each trade fair can be 
known. 

Reply of Government 

The following drill has now been adopted by TF AI to ensure syste­
matic follow-up Of enquiries ;-

1. C<:mpilation of trade enquiries by the Leader of the Exhibi­
tion durin~ the fair. 

2. Submission of consolidated information to the head-quarters 
of TF AI at the time of reporting. 

3. Participants, who arc negotiating the bu&io.ess to be contacted 
periodically over a period of 6 months, after the close of the 
fair to as~ss the business generated at the fair. Participants 
arc also requested to advise TF AI the reasons why negotiations 
did not materialise. 

4. Complete information on the trade enquiries to be passed on to 
the concerned E.PC for follow-up. 

5. Presentation meetings for discussing the report on the Exhibi­
tion would be held in TFAI, first one 3 months after the close 
of the fair and the second one after one yea.r of the close of 
tile Exhibition. The asscr.,ssment of the business generated at 
the fair, as compiled by the concerned B.P.C., as a result of the 
follow-up to be discussed in this meeting. 

6. Trade Fair Authority of India to monitor the entire activities. 
[Ministry of Commerce O.M. No. H-l1013/6/82-Parl., dt. 

3-11-821 

llecomlMooatioa st. No. 51 (Para No. 4.28) 

The performance of Trade Fair Authority of India was reviewed in a 
meeting held in the room of the Commerce Secretary on 3rd March, 
1982 aud another meeting will be held shortly to review the working of 
the Trade Fair Authority of India. 

Reply 01 GovenuneJlI 

The Minis.try has also now decided to Ql~ke a qu~rly review of 
the wor:king of the' Trade Fair Authority of India. This will give a good 
opportunity to the Ministry to judge the perfonnance of TFAI and apply 
correcUves wh~ fOU.ad n~. .' . 

!MJ,qiSlry of ~r~ o,.t4~ N;~. H;-:11013/-W'82·~, dt. 
3-U·~} 



B.kdlamendilthm SL No. 52 (hlia 4.31) 

Difficulties in repatriating the sale proceeds of tho goods sold at trade 
fairs abroad have been expressed by exporters iUld admitted by the Minis­
try. The difficulties are stated to be mainly due to the currency regula­
tions of the countries where trade fairs are held. This is a matter which 
shOuld be sorted out with the host country before participating in the trade 
fair and steps taken in advance to ensure that the participants are not put 
'into difficultieS' in repatriating tht? sale proceeds. 

Reply of Govel'DJ8ent 

In those countries where facilities are not available for repatriation of 
sale proceeds, such sale proceeds are deposited with the Indian Embassy 
for repatriation through Contrdller of Accounts, Ext~mal Affairs and the 
Office of the Controller Of Accounts Ministry Of Cofiurterce. Amounts so 
repatriated are tintifly credttedto the account of th~ Trade FaiT Authority 
Of india and the amounts ate reimbursed to the participants, Ilf~r scrutiny 
of sales statement by the Lcader of the E:thiljition Team. In those coun­
tries where approval of the Government concerned is rquircd for direct 
remittance by the Embassy of India, it takes considerable time to reimburse 
the amounts to the parties in Indta. Jrt a few cases amounts so deposited 
with the Indian Mission have been utifised for meeting participatioIt expenses. 
Repatriation through the Embassy of India involves time and Trade Fair 
Authority of India propose to adopt the following measures :-

(i) Allow participants to repatriate sale proceeds directly through 
the normal banking channels, after depositing incidental 
charges to the Director of the Fair wherever repatriation 
facilities are available. 

(ii) In thuse cases where repatriation facilities are not available 
and proceeds deposited in the account of the Embassy of 
India, Ministry of External Affairs may be requested to give 
equivalent amount to the Trade Fair Authority of India if it is 
permitted by regulation~. Amounts so received by the Trade 
Fair Authority of India to be reimbursed to the participants. 

(iii) Simultaneously persuade Ministry of Finance to agree to ex­
tend replenishment benefits to such of those parties whose 
sales proceeds have been deposited to the account of the 
Embassy of India. Normal eligibility of replenishment licencei 
will depend on physical remittance from overseas in respect 
of sale proceeds. 

(iv) Where local procedure in ovcrsca.c; countries are difficult and 
involw considerable time for issue of permits for repatriation 
of sale proceeds to the extent possible, utilise sale proceeds ' 
for meetin~ expenditure on participation with the specifi~ 
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approve! of Reserve Bank of India. as R.B.I., normally doeS> 
not permit utilisation of sale proceeds for meeting expenses 
on participation. This would obviate the necessity of physi­
cal remittance from India of funds approved for expenses on 
account of participation. Reserve Bank of India can be satis­
fied in this case with proper sanction fQr remittance of foreign 
exchange and actual amounts utilised abroad for such expenses. 
out of sale proceeds. 

The above procedure will to a great extent reduce lhc time-lag between 
realisation of sale proceeds abroad and the final reimbursement to the 
partiCipants. 

2. While all possible efforts will be made by Trade Fair Authority of 
India to sort out the procedural problem in advance, it may be stated that 
TF AI's participation in fairs abroad is not always aini~ at on the spot 

. sale of exhibits. It is a vital perspective so as to create awareness in the 
country where exhibition is held about India's capability in meeting their 
requirement and creating a climate for generation of future business. In 
view of this it will not be possible to insist that the hOst country should 
settle the rules of repatriation of sale proceeds before deciding participa­
tion as that might jeopardize our legitiJna1e ai~ of creating a climate for 
export promotion. 

[Min. of Commerce O.M. No. H-l1013/6/82-
ParI. dt. 3-11-82l 

Recommendation SI. No. 53 (Para 4.33) 

Trade Agreements 
The Committee expect that besides copies of t'l1lde Agreements signed 

with other countries, as much other information as can be supplied with­
out difficulty should be supplied to all State Governments to enable the 
exporterS' and manufacturers within their States to avail themselves of 1he 
cxpon opportunities. 

Reply of Government 

Consequent upon acceptance of the above recommendation, the con­
cerned Territorial Sections in this Ministry have been instructed to send 
copies of the trade agreements as well as such other information as can be 
~upplied to the State Governments to enable the exporters and manufac-· 
turers within their States to avail themselves of the expon opportuniti~s. 

[Min. of Commerce O.M. No. H-l1013/6/82-
ParI. dt. 3-11-82J; 

Recommendation 51. No. S4 (Para "-38) 

The market surveys prepared by various organisations like IDA, lIFT. 
EPes and FIEO have come in for criticism by the exporters. According, 



to them these surveys tend to be a mere cdmpilation of data often out­
dated and without any serious analysis and interpretation. The Ministry 
bas, however, not agreed with these comments. But it has neverthelesS 
admitted that unless the exporters are satisfied with the market surveys, 
the Ministry would not deem to have ~harged its responsibility fully. 

The Committee would like that an institutional mechanism should be 
evolved to receive feed-back about utility of these surveys from the ex~ 
porters as only then can the Government know the shortcomings of the 
market surveys brought out by various organisation and suggest improve­
ments. The Ministry accepts the need for feed-back. What is needed 
now is action to put it into practice. 

Reply of Government 

The Market Surveys conducted by TDA etc. are completed in the 
following phases :-

(i) desk research to establish the potential for exports on the 
basis of statistical data; 

(ii) in-country study to have detailed discussions with TDA clients 
engaged in manufacturing and exporting the product; 

(iii) collection of samples, brochures, price lists, catalogues etc. 
from TDA clients to study the market potential for specified 
items of clients' requirements; 

(iv) overseas survey, with emphasis on : 

(a) establishing live market contacts; 
(b) study the nature of product adaptation required; and 
(c) outUning sbort-t.em1 and long-term market strategy. 

The major observations and suggestions are prepared immediately after 
the market survey team returns back to In.dia and is circulated among all 
the TDA's clients and concerned Governnient Departments. A detailed 
report is 'subsequently prepared and circulated. The above procedure 
ensures that the findings of these surveys reach the industry at ~hc earliest. 
Except in few cases, there is good demand for these reports. 

The various Export Promotion Councils, Commodity Bo'ards, Trade 
Development Authority and Indian Institute of Foreign Trade have been 
directed to comply strictly with the observations made by the Estimates 
Committee. 

[Min. of Commerce O.M. No. H-l1013/6/82-Pari., 
dated 3-11-821 

Recommendation St. No. 56 (Para Nos. 4.52 " 4.53) 

Publication of Trade Statistics by DGCI&S 
The long time lag in publishing trade statistics by DGCI&s makes it 

difficult for exporters to forniulate realistic export plans and programmes. 



Evenaiter taking remedial measures in the Iiaht of tho Seal ~ on 
Tunely Supply of Foreitn ,Trade Stat:isUcs, OOCI&S took 14 lMIltu to 
publisrlJ. March 1980 issue of Annual Imports which is oot IDDCh en an 
improvement as compared to past when it reportedly todlc 18 months. The 
CommiUeewould like to judge the Mirustry's performanc:e not by tire 
plans formulated or measures taken to expedite matters, but, by the results 
achie'Ved. If trade stattgtlcshave to serve the purpose for which these 
are collected. they should be in the hands of exporters within 6 month or 
so after the relevant year. 

Ihply of Govenament 

The Conimittee on timely supply of foreign trade statistics by DGCI&S 
under the Chairmanship of Dr. K. C. &al have submitted Part-I of the 
Report'. On the basis of this report, a few measures have been taken to 
reduce the time lag in the supply of foreign trade statistics by DGCI&S. 
However, the final report of the Committee (Part-II) dealing with the 
important issues like modernisation of data 'processing etc. is awaited 
shortly; On the receipt of scrutiny of the report, all possible efforts will 
be made to implement the recommendations accepted by the Government 
with a view (t) redtreing the tittle lag to a considerable extent. 

[Min. of Commerce O.M. No. H-I1013/6/82-Parl., 
dated 3-11-82] 

Recommendation S1. No. 58 (Para 5.36) 

At: present a large number of organisations are concerned with the 
various aspects of exports and an exporter has to contact a good number 
of them for getting relevant information and processing export transac­
tio'ns and formalities. Since these organisations are situated at different 
places. a number of exporters ~nd Chambers of Commerce have represent­
ed to the Committee that they are put to great inconvenience and have to 
spend a considerable time in going from place to place contact these organi­
Sations in. the prlXleSS of finalising exports. The Ministry' cdncedes tbe 
need for coordination and also agrees that in II limited area it is possible 
to bring some of these institutions together for instance, in the mini-customs 
house. The Ministry has also stated that Government bas set up Export 
Servk6S Coordinating Committee and aninter-Miuisterial· Con1mittee to 
bring about coordination among the various OTganisations. Besides, there 
is n standing committee on Ex..eort Finance in RBI to help the exporters. 
But, in the Ministry's opinion, creation of single coordinating agency for 
all the organisations concerned is not feasible for the reason that not only 
the number of organisations involved in export promotion is large but they 
have also wide and varied roles to play and it is difficult to combine them 
or reduce their number. The Committee feel that first of all the Govern­
ment nwst throu.ah an. export and independent study, satisfy itself that 
there isl need for all these organiBatioas to OODtinue as separate entities in 



tIIIe,telel Of blqJ(ll1S aDd \1Phen'p!!UibIe., ilOIIlbiMnch -;I. '~ otpnisa~o~ 
do oIIe bOdy 88 are' capable Of bein, so combined. 

Reply of ,Govel1UDeDt 

At present, exporters have to approach the following main organisa­
tionsbetore undertaking exports or for clairhln~ ex~ incentives ~ 

(i) RBI fOf the p1Il'pOSe of obtairting exportcNe number. 

(ll) ~eir banlersf<5i fiegotiatfflg expdrt 'd6c~{s. 
(iii) tust~s authorjties for having their goods cleared and for 

claiming duty draWback. 

(iv) Office of the Chief Controllerof' hnports & Export!! fbi' claim­
ing variOUs incentives like imp<>rt licence cash compensatory 
support etc. 

Apart ftdtl'l the above, 'the exporter may have to aPl'roaeh the cot'lcern­
eel EP COOncIl or the Co~hdity Board, 'Eeoc etc., !'IO as fo avail C1f 
the specialised services being rendered by these otg'a!risationS to the export­
ing community. 

The Ministry accepts the recommendation of the Estimates Committee 
may, through an expert and independent study, satisfy itself that there is 
need for all these organisations to continue, as separate entities in the field 
of e«porf$ and where ever possible eCm1bine such of these organisation into 
one hody asal'e c"apable of b6ing so combined. 

The Ministry accepts the recotrtinendation of the 'EstiJnates Committee' 
and it is proposed to ask the Indian Institute of Foreign Trade (IIFf) to 
undertake the proposed study. Further action would be taken in the light 
of the results of the study. 

[Min. of Commerce O.M. No. H .. I1013/6/82-Parl., 
dated 3-1 t -82] 

RtcoWlnteltdtttlon SI. No. 59 (Para No. 5.37) 

Notwithstanding the outcome of the aforesaid study, the Committee 
feel that it is not fair to make the exporters run from piller to post in the 
process of getting trade information, processing export transactions, finalis­
ing administrative formalities and getting release of foreign exchange etc. 
etc. The Committee see no reason why all or at least most of the organi­
'sations concerned cannot be brought under one roof where exporters can 
meet the representatives of these organisations one after ·the other and get 
the needful done. The ~amp]e of District Industry Centre whlch has been 
set up to provide a pallkage of service.- to enterpreneurs undec one roof is 
there and the Ministry should take inspiration from ~is concept to evolve 

.a similar set up to provide a more streamlined package of services to 
exporters at one place. 
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The Estimates Coniinittee have recoinmendeci that it should be possi-
ble to locate all or at least most of the organisations dealing with exporters· 
under one roof to enable the exporters to meet the repr~ntatives of these. 
organisations one after the other and get the needful done. 

The Ministry is of the view that as a concept, the recommendation 
made by the Estimates Committee is acceptable in principle. However, 
such a proposal would necessarily involve a large outlay of financial re­
sources to locate the various existing organisations in one building, espe­
cially in centres like Bombay, Delhi, Calcutta and Madras hom where 
bulk of India's exports take place. At the same time, the need for provid­
ing maxim~ degree of convenience to exporters in the matter of comple­
tion of their required formalities through various agencies is obvious and 
with this object in view the Government have already set up Integrated 
Air Cargo Complexes at important airports to provide requisite infrastruc­
tural facilities for air cargo booking. pre-shipment inspection, customs 
clearance etc. under one roof. These complexes have already been set 
up at Bangalore, Ahmedabad, Hyderabad, Trivendrum, Jaipur, Varanasi. 
Amritsar and Srinagar. Proposal to set up more complexes at KanpuI' 
and Gauhati is under consideration. 

The Ministry of Commerce is also considering the question of setting 
up inland container depots O:COs) on pilot project basis at Bangalore 
Cantonment Goodshed and at New Delhi (Pragati Maidim.). The basic' 
principle involved in installati~ of such ICDs is to facilitiate exporters 
located in and around Delhi and Bangalore to deSpatch/receive their ex­
port/import shipments in ISO containers. Movement of such ISO contain­
ers in both the directions from the inland container depots to the 
gate way ports will be by. rail and t~e proposed ICDs will be managed by 
the concerned Zonal railway authorities. The exporters and im~ers 
will be accorded the facility of securing custoDis clearance for their ~xportJ 
and import shipments in these ICDs. In the case of exports, apart from 
customs clearance facilities, facility for preshipment inspection will also 
be provided at these lCOs. In the case of export cargoes, shippers will 
be securing the benefit of despatching their cargoes, sealed in ISO contai­
ners against a negotiahle combined transport document. 

[Min. of Commerce O.M. No. H-l1013/6/82-Parl., dt.. 
3-11-821 

Recommendation Serial No. 61 (Para Nos. 5.40 & 5.41) 

It appears that TDA is at preSent engaged in a number of activitieS not 
envisaged for it at the time of its constitution at the cost of some of its 
most important objectives such as, to organise an export intelligence ser­
vic;e on modem lines and to organise collection and projection of trade sta­
tistics on a scientific and systematic basis. 
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1be Committee would like the Ministry to go into the matter and en­
~ure that IDA does not lose sight of its main objectives. 

Reply of Goverament 

Organisating export intelligence services on modern lines and to organise 
collection of trade statistics on a scientific and systematic basis are only 
few of the objectives of the IDA. IDA's Memorandum of Association and 
Rules and Regulations lists a number of objects, which include : 

- to undertake, coordinate and assist in the pwmot,ion of mer­
chandise contacts including produc! and package development, 

- advertisement and sales promotion, financial support and party 
rating; 

- to assist individual ~xporters in undertaking overseas publicity 
including participation in exhibitions and fairs; 

- to assist Indian manufacturers/exporters and foreign exporters 
to collaborate in exports to third countries; 

- to organise coordinate and assist in undertaking market re­
search and analyses; 

to translate the result of research and analysis as well as Com­
mercial information at micro-level into advice for individual 
units with reference to their requirements for expo'rt; 

to utilise and coordinate the serviceS of existing ~port promo­
tion institutions to ~rve individual needs. 

to establish and cooperate with any other agency or orgilnisa­
tion having similar objectives. 

It would be seen from the above that TDA's present activities arc in 
accordance with the obejctives laid down for it. 

[Min. of Commerce O.M. No. H-l1013/6/82 ParL, 
dated 3-11-821 

Recommendation SL No. 42 (Para Nos. 5.42 & 5.43) 

Instances of overlapping and duplication of functions in respect oC certain 
Export Promotion Councils and Commodity Boards have been brought to 
the Committee's notice. Even the Review Committee on EPCs (1977) had 
pointed out the need for merger of three EPCs dealing with Chemicals and 
Plastics into one council and merger of the two leather Councils into one to 
avoid duplication. The Ministry has, however, denied that there is any dup­
lication amohg EPCs though in evidence Commerce Secretary stated that the 
Ministry had set up a Task Force to look into the working of EPCs with a 
view inter alia to avoiding duplication among them. 



'I1Ie 'Cailalittoe fe~ that a council May deal ofviti 'more tRn '()fte product 
. but the same prodact fthoiuid I&btbe dealt witb by more than one cOancil. 
Unless this is ensured, duplication cannot be avoidc;.<!. The Committee expect 
that the Task Force Set up by the Mirustty woald look into this matter criti­
cally and suggest measures h: a\'oid duplication of functions among EPCs, 

Reply ef Government , 

A Task Force has been Set up by Gover'nrtlentto examine the workina 
of v~rious ExPort Prom:otion Councils. Ori~ of the terms of reference of the 
Task Force reads as uhder : 

"To revieW product coverage of various Export Promotion Councils 
and to suggest changes therein, if necessary, in order to improve their 
efficiency" . 

Implemental action on the recommendation made by the Estimates Com­
mittee will be considered by the TaSk Force. 

[Min. of Commerce O.M. No. H-I1013/6/82 Pad., 
dated 3-11-82] 

Retommendation Strlal No. 64 ('P..... No. 5.45) 

Staffing pattern in Export Promotion Counciis : 

There is a widespread feeling tha! EPC-s are not manned by professionals 
well-versed. in export business and this is one of the reasons for the not-so­
efficient functioning of many of the EPCs. This fact has also been admitted 
by CO'n\merce secretary whcipromised to e~i'ne this matter and see what 
further resources can be" provided to the EPCs to enable them to raise their 
profeS5ional competence. .:The Committee would like to be informed of the 
steps taken by Government in this matter. 

Reply of Government 

The Task Force set up to go info the working of Export Promoti01\,Coun­
cils will also cODltider and adv~ on implemental action to be take'n'<;~ this 
rocommendation of the Estimates Committee. 

[Min. of Commerce O.M. No. H-ll013/6/&2', Patl., 
dated3~1l·82] 

RecoDlDlendattoil SI. No. 65 (Para No.!.47) 

Though Goyernment gives considerable monetary support ,~ the EPCs 
(60% of the total expenditure of the councils) the Government or Govern­
ment organisations do not have a corresponding say in the management of 
these councils. For example, only 3 out of the 60 working committee mem­
bers in the EEPC are from government. But the Ministry is not in favour 
.ofincreasing government representation on EPCs as it feels that interests of 
.exporters can best be served by organisations which are primarily managed 
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by exporters the.melves. But, in view of adverse comments received on the­
'Working of EPCs and in view of the past trend of submitting weighted cost 
data by some of them the cOmaUtteo feel tltat Government repr~sentative OB 
EPCs management should be more active in the deliberations and affairs of 
the coul'icils so as to tone up their efficiency and professional oompetence. 

Reply ~ 60!W1'nment 

The rCoomJDeption made by- tb.eComDlittee ~~ the Qovernment re-
presentatives on EP Councils' Managing Conunitt~ should be more active. 
has been noted. Instructions have accordingly been issued to the concerned 
officers. 

It is also releva'at to mention that apan from the formal meetin.gs of th~ 
Managing Comm.ittee of the EP Councils, the Commerce Ministry wp.cials 
have clos.e interaction with the functionariC5 of the EP Councils on various 
matters. They include amongst others, fixation of export targets, s\J&gestron:; 
for necessary poli~y changes, fixation of rates of CCS, sponso,.i'Qg of tra9c 
promotion delegations, training in the organisational structure, functions and 
methods of operations, and strengthening the information-based structure of 
the EP Councils. 

[Min. of Commerce O.M. No. H-l1013/6/82-Parl., 
dated ~-11-.82] 

RecolJlRlendation SI. No. 66 (Para No. 5.47) 

At presoot membership ,of the Export Promotion Councils is open to ex­
porters as well as non-exportors. In many cases the non..exporters CQI,lsti­
tute a majority of the members in the councils. The Ministry stated the 
presence of a majority of non-ex~ers in the councils did not dilute the 
export character of these councils. Government ensures through a con­
vention that office holders of councils are not drawn from non-exporters. 
The . Ministry also screens delegations going abroad to ensure that non­
exporters do not exploit the councils to their advantages. The Com~ittee 
take note of these assurances given by the Ministry and hope that at no 
stage export character of· export promotion councils would be allowed to 
be diluted on account of pre-ponderant number of non-exporters being 
members of the councils. 

Reply of Gpvenuoea,t 

The obs«;rvations made by the Estimates Committee have he!en noted: 

[Min. ofCommeroe O.M. No. H-1l013/6/82 Pul., 
dated 3-11-821 



CHAPTER III 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S 

REPLIES 

RecommendatioB St. No. S (Para Nos. 1.45 & 1.46) 

NATIONAL EXPORT PLAN 

At present there is no system of formulating any well considered 
"national export plan". AU that is done at presen~ is that national export 
targets are. arrived at every year in the light of the basic figures given in 
the National Five Year Plan after taldng into consideration the growth 
rate as suggested in the national plan. The Committee feel that mere 
targets unsupported by ways and means of achieving the targets will not 
held. A comprehensive national export plan spelling out not only the ob­
jectives but also the means of achieving objectives at optimum posts with 
maximum advantage with yearly breakdown of targets to fit in with the overall 
strategy of National Five Year Plan is necessary for achieving the targe-­
ted growth rate in exports. They would like the Government to take a· 
quick decision on this particular recommendation. 

Ministry of Commerce formulates commodity wise export targets on 
annual basis in consultation with various export promotion organisations 
viz. export promotion councils, commodity boards, Stat.e Trading Cor­
porations and the concerned departments/ministries of the Government. 

In the process of formulation of annual export targets both domestic 
and external constraints are identified and also the measures required to 
remove the constraints and step up exports -to the targeted levels are 
evolved. 

In recent years, the international trading environment has become very 
unstable largely on account of prolonged recession and restrictive trade 
practices pursued by developed countries. In view of such unpredictable 
overseas demands, formulation of a precise export plan has become in­
creasingly difficult. 

The annual export targets are formulated within the framework of 
national objectives and strategies of Five Year Plan as well as Annual Plan. 
thus taking into consideration both the immediate and long-term perspec­
tives. These targets, to the extent possible, are supported by the various 
-policy initialives such as cash compensatory support, quota allOCations of 
agricultural commodities and annual import/export policy. 

Since export promotion is 8.lS()l a long-term process, the scheme of cash 
-com~satllry support in general has been made stable for a period of 3 
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years. However, in particular cases depcDding on a review of the compe­
titive position of the item in international markets, corrective action is 
taken. In case of certain agricultural products, the quotas are allocated 
periodically for the purpose of exports keeping in view the likely level of 
production and domestic demand in a particular year as well as opportu· 
nities offered by external markets. 

The import/export policy is formulated and announced annually to 
meet the growing and diversified needs of economy in regard to import of 
raw materials and capital goods with particular emphasis on export pro­
duction so as to facilitate achieve _export targests. 

The formulation of export targets and policies is a continuous process 
and consta,[lt efforts are made to improve upon it 

[Min. of Commerce O.M. No. H·II013/6/82 Pari., 
dated 3·11·82] 

Recommendation SI. No.8 (Para No. 1.61) 

IDENTIFYING PRODUCTS FOR EXPORTS 

No scientific study has been made to identify products, the export of 
which could bring in maximum net foreign exchange and which would 
have the least domestic resource cost and the most profitable to the 
national economy. The Committee feel that a systematic study should be 
undertaken by Government through. experts to identify export items which 
would bring in the maximum 'net' foreign exc1llm~e and be most advan­
tageous to national economy. 

Rqlly of Government 

IdentificaJioD of products for export will have to be based on broad 
determination of the areas of country's dynamic comparative advantage 
and exports need to be encouraged in such frame work. Hence identifica­
tion of products for export is broadly governed by the following guide­
lines :-

(i) the "net" foreign exchange earnings by the export of products 
should be positive; 

( ii) the value added should increase over time by exploring the 
possibilities of further processing and product development; 
and 

(iii) the benefit accrued i.e. the value! of foreign exchange earned 
should be more than the domestic resources cost incurred in 
earning thi~ foreign exchange. 

Identification of products in the light of the above principle is a conti­
'nuous process which the Ministry 0( Conunerce, with the help of other 
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MiMt~ieS/Departments, is undertaking through various Task. R>roes., 
Committees, Commodity· Boards, ·Export ProJllotion Councils, State Tra­
ding OrgauatioBs j T.D.A. etc. 

[Min. of Commerce O.M. No. H-11013/6/82 Part .• 
dated 3-lt-82] 

Recommendation SI. No; 13 (Para Nos. 2.29 & 2.30) 

CASH COMPENSATORY SUPPORT 

Government has in,t,roduced a scheme of Cash Compensatory Support 
(CCS) with a view to neutrlllising the handicaps encountered by exporters 
in the ~hape of indirect taxes that remained un-refunded after outy 
drawbacks, higher rate of interest on working capital and higher cost of 
capital goods required in export production. CCS also takes care of re­
quirements of small scale and cottage sector and l~bour intensive units, 
agriculture based products, and the cost of development of new product 
and entry of products into new markets. CCS has invited considerable 
opposition from certain countries like USA who have threatened imposition 
of countervailing duties on certain products, even though according to 
the Ministry, there is no .iustitication for this. The Committee agree with 
the Ministry" that there is a need to neutralise at least in part the efie~t 
of various handicaps in the shape of indirect taxes, higher freight rates, 
higher capital cost and interest ,rates from which O\lr exporters are suffer­
ing. But the Committee do not agree with the Ministry that CCS is the only 
appropriate method of achieving the objective. 

The Committee also view this problem from another angle. At the 
moment the Government first collects a variety of taxes direct as well as 
indirect-from .exporters and export producers and then gets involved into 
a series of administrative exercises to determine CCS rates and ma)ce re­
funds to them. In short, Government collects money from exporters only· 
to return it to them later. In these process Government incurs adminis­
ttative expenses for no productive reasons and at the same time leaves scope 
for malpractices at both collection and disbursement sta~s. In the Com­
mittee's opinion there is great weight in the suggestions that schemes can 
be devised for providing toW refund of all in4.irect tax" and levies at all 
stages of production, inter-state sales, export sales to provide rebate on in­
direct taxes on export sales. This will save the Government of tremendous 
~cbniB:istrative expenditure, minimise scope for malp(ac~jces 'and also re­
lieve the ~porters of the burden of first paying taxes an4 then collecting 
monetary support. The Committee strongly feel that a detailed in-depth 
sta4y by ex~rts 9hould be ,commissioned to evolve suitable schemes to be 
built into bxstf\lctUrc in lieu of a:::s. 

Reply at Government 

.' 'the ~ scheme for cash ~pensatory support as weD as rates 
of cas OIl diIecoIIt· commodities·heve- been fixed on the basis of the· 
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__ t'~,by,f,be-:Goqun~on the Im.port-Exports PoliQes 
8Dd>;'roUd~ (Known as the ElexaXl<ier Committee) and as a~ by 
.Goumment. Bas~.casb· ~tory support is granted as a com· 
~tioo fort.bevarious types of unr~unded taxes, not refunded through 
Duty drawback and other 1;wrQel1s borne by the exporters so ·as. to remove 
,t,be ,handicaps inherent in the state of economic development of the coun­
try and thus make their goods competitive in the international market. 
A.ccqrdinS1y, CCS rates have been fixed on the basis of the following eri· lelia :., . 

(i) Neutralisation of the handicaps encountered by exporters in 
the shape of·: 
(a) indirec;t taxes, including sales tax on inputs imported 

or domestically purcbased that remain unrefunded after 
duty drawback. . 

(b) lJigher rate of interest payable in Iodia on working capi­
tal on export prpduction. 

,(c) ~ cost of capital goods required in export .production. 
(ii) the Jl!lture of industry producing the item-whether small scale 

and cottage sector, etc. 

(iii) ,Labour intensive industries and agriculture based products. 

(iv) Cost of entry into the ,new markets. • 

(v) Cost of deVelopment of new products. 

(vi) l1eWltdisa.Alvantage. 

Itw.omo be seen from the existing criteria for the purpose of grant of 
a::s that CCS is, not DlCrely,allowed to neutralise t~e effect of unrefunded 
taxel but there are various other considerations like higher rates of interest 
payable in India on working capital, frei.1ht disadvantage, development 
of ~w m~kC!l', liievclop,ment of l1ew products, ctc. Hence, any alter­
.~ve ~lC for refund of indirect taxes and levies at all stages Of pro­
~, as suggested by the Estimates Committee, would not compentate 
~ ~rte(S for other handicaps which they have tQ reckon with, in the 
~ Qf competition with exporters from other countries. 

&ecoudly, production of any item in this country is seldom done ex­
duaively for export market and Indian manufacturers an: primarily cngag­
o.d ~ production for domestic mar.ket. It will, therefore, be difficult to 
searcpteproduction for export from the production for the domestic mar. 
ket for purposes of allowing exemptiop. of taxes on production meant for 
~xport market. Any attempt, at such segregation is not only likely to cause 
practiap difficulties but also there is an inherent possibility of a manufac­
tV« ayailiD.i of tax extmptions even 011 production meant for domestic 
IBiIk8t.For argument's sabe.ven if we segregate production for export5, 
it Mij be Iatbcf intposaible for State Oovernmeat8/local bodies who had 
6-98-1 LSS/82 . ,. 



forgone the tax to monitor that the product had ultimately gone lor ex­
port. In other words, they will not be in a position to watch the export 
commitment on a product for which they had forgone the tax element. 
The system of exempting prodw;tion for exports from payment of variOUl 
taxes is fraught with the possibilities of malpractices. 

Besides, the_taxes at various stages of producti?n are levied by State 
Governments and even by local bodies. Hence, exporter will have to ap­
proach a large number of agencies to seek exemption {rom payment . of 
different types of taxes at different stages of production. Such a process 
would be· quite cumbersome for the exporter as he may have to obtain 
exemption from payment of taxes from several authorities. 

Apart from the above, in respect of taxes which are levied by the 
respective State Governments and the lpcal bodies it may become difficult 
to persuade the State Governments and the local bodies to forgo their tax 
revenue on production which is meant for exports. In fact; such an 
arrangement will call for a modification in the existing Centre and State 
relationship insofar as the responsibility for levy of taxes is concerned. 

In view of the forgoing considerations this Ministry is of the view 
that the present system of grant of cash compensatory support is the least 
cumbersome 110 far as exporters are concerned, 88 they have only to 
approach one agency, . namely, the licensing office under the Chief Con­
troller of Imports and Exports to claim CCS on their expOrts. 

[Min. of Commerce O.M. No. H-l1013/6/82-Parf., 
dated 3-11-82] 

Recommendation SI. No. 11 (P.... No.2. '70) 

EXPORT CREDIT 

Under none of the arrangements made by Oovt. and RBr to Jet feed­
back from exporters about difficulties in the matter of export credit ' and 
foreign exchange, the officials and non-officials meet formally or at stipu­
lated periodicity at field of regional levels to hear each other's views face 
to face and resolve difficulties by l1!utual discussions. The Committee 
feels that on the lines of the Advisory Council on Trade at Central level, 
there is need for an institutional frame work at regional or state level, 
which alone can provide a useful forum for d.iscussion of altportora' pr0b­
lem reprding export credit and foreign exchange and thrash out concrete 
,solutions to problems. 

Reply of GoY...aent 

The Oovem~t and the Re.erve Bau of India are in dOle touch with 
the exporters. Periodical meetinp are IlI'I!IPd with various represemative 
bodies of trade such 81 Chamber of CoIruDtnlI, Export Promotion CouaciJJ, 
Federationa; Alsociations of Export Or;anintionl, etc. to aet a teed back 
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from exporters abo':lt the various problems including those on export credit 
and foreilJll w:hange. 

[Min. of Commerce O.M. No. H-l1013/6/82-Par1.. 
dated 3-11-821 

Rec:omaeDdatiOD SI. No. 4l (Plat m-.... No. 3.73) 

.< W""tage" under Duly Exemption Scheme 
There is great diss~tisfaction with the provision for wastages allowed 

under the Duty Exemption Scheme. The wastage allowed under the 
Scheme is much less than what the actual wastage is, with the result that 
the benefits -comtemplated under this scheme are not available to the ex­
purters in full measure. 

Reply of Government 

An amount of wastage to be permitted while granting Advance licences 
under Duly Exemption Scheme is decided by the Inter-Ministerial Ad­
vance LjcclH.:cs Committee, on the advice of the D.G.T.D. or a similar 
technicai authority concerned, and Director (Draw-back) in the Depart­
ment of Revenue. In some cases where the wastage allowed for the pur­
pose of customs Duty exemption is less a higher wastage is permitted COt 
import on payment of customs duty. 

[Min. of Commerce O.M. No. H-l1013/6/82-Par1., dt. 3-11-82.1 

Recommendation SI. No. 4% (Part V -Para No.3. 73) 

Service dUlrge.~ of Canalisillg Agencies 

Canalising Agencies like Handicrafts and Handloom Export Corpora­
tion charge heavy service charges without rendering any services. HHEC 
does not organise any buyer-seller meets, fair or market surveys. The 
service charges oaid to them add to the cost of the exporters. 

Reply of Go"ernment 

Export of Woollen Knitwears was canalised through HHEC {rom the 
19th May. 1972 and later decana1ised on the 31st May, 1978. From the 
14th May, 1981 exports of woollen knitwears has been recanalised through 
HHEC for all -sales up to Rs. 152/- per FOB. This has been continued 
in the current year import-export policy for 1982-83. HAEC has been 
collecting a charge of 1 % in regard to export of woollen knitwears to RCA 
countries. The service charges levied by the Corporation are nominal and 
do not undermine the industry's competitive ability in foreilm markets .. 
HHEC has do.ne considerable work in developing exports of sh~and type' 
of woollen knitwean to GCA countries. HHEC led delegations of wool-
len knitwears exporters to (a) Japan 8£ Hong-Kong and (b) West 
Germany, France, USA to explore markets in depth, HHEC also invited 
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a nutnber of designers and iitl'pOtt:e'J's to Visit ~ufacturil\g centre at 
Ludhiana and to develop suitable merchandise for differetit t'nartets. Ex­
petinleftts iI\ b1tftdifl~ yarn tot kbitted garments itt different gauges were 
also made !UCCeSsfully. HHEC invited a highly qualified yarn technician 
and designers from USA to help the industry. As a result of this, shetland 
type of wooUen knitwear and latnbswOO1 SWeaters ~re introduced in Italy, 
West Germany and USA. 

[Min. of Commerce O.M. No. H-I1013/6/82-Parl., 
dated 3-11-82] 

Recelltlllelldatioll St. No. 42 (Part VII-Pan No. l.73) 

Delay at Customs Houses 
In certain cases, goods sent for trade fairs abroad are subjected to 

delay by customs on return. ~ ':' . -: III 

The recommendation inter-olia mentions the problems faced by ex­
porters in return of exhibits from abroad. This obviously relates to exhi­
bits sent for the exhibitions organised by TF AI abroad and payment of 
countervailing duty on retUril of the same. the countervailing duty bas 
been working. as a deterrent to the cause of export promotion through the 
medium of fairs and exhibitions. The exhibits. a few of which are 
sample pieces, come back after a lapSe of several months in a deteriorat­
ed or damaged condition and cannot be matketeiGl readily. On these ex­
hibits also the countervailing duty has to be paid and the duty is very high 
in respect of SOD» of the Gategoriea of gooa. At times it i. toufid tbttt t~ 
exhibits returned are of lesser value than the duty itself. In. such instances 
the participants do not want to take back their goods on return. Conse­
quently the exhibits keep lying in the store. Demurrage also starts accru­
m, as .. P9rt Autltoritiei gtge ('Idly ~ da~ ftIt elearance of the exhibits 
by whKlb tilde me TFAI HI not ift a pOSition to realigt, the countervailing 
duty from the parties ancl take deIMry of the toads. 111 view Of this many 
leading D)8J1UfaGtUNts lrilVe f)t;c;Q' backiil~ out from. ~tibn in exhi:.. 
bw.. a~ It will b6 a retid' to tile p8ittieipet\ts if ftit eXfdbits sent 
abroacl are exeatptdd from payment of eotmte1'Vailing duty' -withOtit irtvolv­
in8. any .. 'CI8IIt> 1_ ell JIWtbtuw.. 'Fhit maJt6iI _ ~ beth tatetf up 
with tlae MiDiItry of Finlllllle and· diat *1B1t1 fda' been ~ed m trant 
ewaptiae, .. TFAl'. cBibir. ftom: .. pa)IIRII\t. of Cotm~ d11tY uJider 
sec.tM..2S ." .... V .. , .. AlA 

[Min. of Commerce O.M. No. H-I10U/6/8l-P .. I" 
dated 3-i 1-82] 
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k8ll1lllelldatio SI. No. 4i (Part IX-Pan NO. 3.74) 

'CardamOm 

'tbe Committee have gone into the problems and sl1gestions, referred 
to in. detail ear1i'erin thiS section relating to ra.dustrial licensing, State 
levies on tit... materials, "wastage" under Duty Exemption Scheme, 
Freight Subsidy service charges of canalising agencies, inspection for wool­
len industrY, delay at customs houses, seafood industry, cardamom, 
cashew industry, walnuts, handmade matches, ehilly trade. sports goods, 
handlooin, return of exhibits from abroad, cOntainer facility at Delhi, 
availability (\)f waps and stlDrdJC facilities. The pr'Oblems of th& exporteq 
in these fields appear to be genuine and deserve a careful and dispassionate 
consideration. The Committee would like the Ministry to exanUne each 
one of the these suggestions and problems and infoi'm the Committee or 
the action' taken in the matter : ' 

(a) Cardamom is facing stiff competition from O\Iatemllla. Cess 
c;m cardamom should therefore be abolished. 

(b) Exporters of cardamom should be encouraged to attend trade 
fairs and they shOuld be given Market t:Xwelopmetll Assistartce. 

(c) In the case of cardamom, market intelligence is reaching from 
Middle East but not enough. from Europe. A market intelli­
genceunit ~uld be set up in Europe. 

Reply of GoverJmMDt 

(a) A proposal for reduction of cess on cardamom has been sub­
mitted by the Cardamom Board and the same is under consi­
deratiori at the GdVetnm:ent. Comp1:ete a~litJdn of cess does 
not !«!em teasibl~ at present since it is the only soarce of 
1lfttiDee Ifvailifble Wider the Cardamotn Act, 1965 for the 
4eftlopment of cardamom industry and day to day administra­
tion of Cardamom Board. Another idea, examination of 
which ha.s. .been initiated, is colleCtion of cess on production 
so as to grattt rellef for exports to the extent possi'b'le, by 
Suitably seating down eXport cess. 

(b) The ~oaunendation has been "oted. CardalDOlD Board, as 
an apprOlVeci organisation under the Code- of Grants-in-Aid for 
Ezport EftOJt.· cao spoIIIOr deleptions of eardamom _p0r-
ters few participatiGD in trade fairs a~. Ai aal wbea 
'proposals are ~ by the, cardamom Board in this re­
,~ Government will consider ..... of Market DeVelop­
~ Assis~ to ~daaROm 9~ for their participation 
in the trade fairs abroad. . 
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(c) It is not felt necessary to open a Market IJite1Jigeoce Office in 
Europe for the pres~t as it is not a major market for carda­
mom (unlike Middle East). The Cardamom Board JShow­
ever, making use of services available with India Trade Cen­
tre, Brussels for collecting market in~lligence from Europe. 

[Min. of Commerce O.M. No. H-ll013/6/82-Parl., 
dated 3-11-82] 

Reeommf'ndation SI. No. 42 (Part X-Para No.3. 73) 

In the case of cashew industry, a Commodity Board which wil1 not only 
deal with export promotion but also take care of development and produc­
tion defulitely serve the industry much better than the Export PrQRlotiOIi 
Council.' "'-

'The Directorate of Cashew Development· and Cashew Export Promotion 
Council are not able to resolve the problems in the fields of production and 
development fully and a commodity board as a broad-based organisation 
would be welcome. 

Reply of Government 

The question of setti~g up of a Commodity Board was examined in the 
Ministry of Commerce. It was however, felt that the problems facing the 
Cashew industry stem from insufficient availability of raw cashewnuts 
rather than from any marketing constraint. Attention would, therefore, have 
to be paid to increasing the availability of raw cashewnuts. A number of 
schemes are already in operation to augment the indigenous production of 
raw cashewnuts; besides, the import of raw cashewnuts was decanalised 
with effect from 27th April, 1981. These measures will help to solve the 
problems faced by the industry. 

2. It was, therefore, decided that no useful purpose would be servoo by 
the setting up of a Commodity Board for cashew at this stage. 

[Min. of Conunerce O.M. No. H-l1013/6/82-ParI., 
dated 3-11-821 

Recommendation SI. No. 60 (Para No. 5.38) 

Though the Ministry has denied duplication of activities the various 
Govetnment Organisations in the field of exports, . the Committee feel that 
the facts are otherwise. The Committee find that participation in trade fairs 
is the concern of as many as four organisations (IDA, TFAI, EEPC and 
FIEO) and the market surveys are undertaken by five of them (the four 
above and also IIFF). To justify separate market surveys by TDA and 
IIFf on the plea that the surveys by the former are 'Client oriented' and 
those by the others are 'Research oriented' is nothing but hair splitting. It is 
difficult to understand why the two types of surveys cannot be undertaken 
Dy the salne or~isation quickly without much of red tapism. 
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Similarly why Trade Fair Authority of India cannot be made solely res­
ponsible for organising and particiPating in all types of trade fairs is also not 
understood. A considerable amount of duplication of efforts is obviously 
there in certain areas for no advantage. There is need for an independent 
review in order to remedy the situation. 

Reply of Go\'t~r~cnt 

It has already been submitted that in view of the numerous products 
being exported by India to more than 100 countries it is not practically pos­
sible for one organisation to undertake all the surveys as they have their own 
limitations with regard to the expertise and specialisation in all the product 
groups. As regards participation in trade fairs by TDA, 1FAI, FIOO and 
EEPC the participation in all overseas fairs is now being considered by 
TF AI and all these organisations participate in the trade fairs with the 
approval of TF AI. 

(Min. of Commerce O.M. No. H·ll013/6/82-Parl., 
dated 3-11-82.] 

Recommendation Sa. No. 63 (Para No. 5.44) 

Conversion of EPCs into Commodity Boards 
The need for converting SOlllC of the EPCs like tJJose on sports goods, 

caShew, shellac into Commodity Boards has been pointed out by a research 
organisation and accepted even by non-officials and Chambers of Commerce. 
EPCs can playa part only in promoting exports and where exports need a 
strong production base, it is a Commodity Board and not an EPC which is 
best suited. The Committee would like the Ministry to examine the present 
status of developtIl\;"tlt of products like sports goods, cashew, shallac etc. to 
det~ whether the EPCs in respect of them should Dot be con'Yerted into 
commodity boardj for better IiIuJti. 

Reply of Government 

The question of setting up of a Commodity Board was examined in the 
Ministry of Commerce. It was, however, felt that the problems facing the 
CasheW industry stem from insufficient availability of raw cashewnuts rather 
than from any marketing constraints. Attention would, therefore, have to be 
paid to increasing the availability of raw cashewnuts. A number of schemes 
are already ·in operation to augment the indigenous production of raw 
cashewnuts; besides, the import of raw cashewnuts was decanalised with 
etJect from 27th April, 1981. TI1ese measures will help to solve the prob­
lems faced by the Industry. 

2. It is, therefore, decided that no useful purpose would be served by 
the setting up of a Commodity Board for cashew at this stage. 



$~rt$~ 
~~ obi~v~ of the ~rts Goods Export Promotion Co,un~i,l are 

lllainJy expprt p'r~motion wbi~h include measures t9 promote the export 
polential for Ind~ sJlOl1s goods in worJdmarket&; to take effective st~ 
for popuIarising Indian sports goods in those markets; to participate in 
specialised exhibitions and generalised trade fairs abroad; to meet and invite 
buyers and introduce theIl). to industry for consummation of business. The 
matter has been considered in consultation with the Sports Goods Export 
Promotion Coqnci1, ~ew DreW. wbo bad su~s,t,ed setting up of aCorpo­
ration '¥ith S 1 % $haJ'C$ hdri Jpy Gpvenu:nent. It is felt tb,a,t s.ince sports goods 
e~ports is QP),y Rs. 28.5 C1;oresin 1980-81, there is no justification for 
crea.UQJl of a ~parate CQJ'pOl:atioI). Since the Council has been functioning 
~ew.ell aQdtl1euu:m~rsJ;ljp of tlw COlJDcil hasincreaaed to over 500 
-from 380 in the YeaJ' 1977, Government do not consider it necessary setting 
up of Commodity Board for this item. 

Shellac 

The Naw>n~l CommiSsion on Agriculture and Ministry of Home .~airs 
recommended the setting up of a Lac Marketing Board on the lines of other 
Commodity Boards like Tobacco Board, Coffee Board, etc. The proposal 
wa~ considered in detail with concerned State Govts. and the concerned 
Departments of the Central Govts. The Fmance M"mistry was also consulted 
in the m~r. The Mioistry of Finance opposed the proposal keeping 
in view the financial stringency and also considering that the objective-co of the 
proposed Lac Board could be achieved by intensifying the export develpp­
meP! as well as research and pr.Qduct development of the Shellac Export 
Promotion and giving some financial assistance in the form of loans to Federa­
tion for construction of stoPlge facilities/buBer stocking operation. 

2. ~ f~~p'~ ~a wv~s tbe expc;>rt ~iti~.pf Sq~1J!1-~/Seed11lC d,wing 
the last few years : - . 

Year 

197U18 
1978-79 
1979-80 
."'81 
1"1..82 

Exports 
(tonnes) 

6,3~ 
9,264 

11,000 
to,318 
10,700 

Total 
valUe 
(Rs. 

(lrores) 

6·34 
8·37 

11 '12 
12·50 
15 ·66 

Unit 
vatu(! 

(Per 
tOQf1&) 

as 
9,713 
9,Q~Z 

11,f)45 
l~ooi> 
1,..635 

3, I,t ~ ~'f~ ~ tlle .. ~~l1$ ~ incr.easo4. It \V&$ !Uso o~ed 
that there W.1l~ aJl .~ ill tb,e unit -valve ~~. TlterQ bad .~ JJq 
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ne-ed to have buffer stocks since 1978. Export of Shellac is canalised 
through State Trading Corporation. A price 8upport~-bufter stocking 
~cheme was operated through· s...r.,. ~ _Ufo minimum support price pay-
able to growers at Rs. 2.25 per Kg. of sticklac. 

4. Keeping in view the pre~nt tr~d of e~ports it wa,s felt Ulat there 
would be no need to have buff~r stQCks for Qle next 2-3 years. The increase 
in exports were by itself an incentive to the growers. Since the production of 
seedlac at p~nt is less than the ~port dcm~od tb,ere may. therefore, be 
no need to introduce monopoly procurement. 

5. The lllU,tteJ: was, there:a,frer; coo.side~d "t COInJP.et'Ce M.inisa.er's lev ... 
It was felt that I;l.t preient there is no <J.ifficwty in expons and tM system .. 
(unctiot1iDg wdJ. UDder tbe~ circumstaDces, WJ4 in view of the opinioo. of 
tft';: Minist$)' of FiQAACe, it WElS f~ tbat ~tea4 of esab1i$hins a a14tuL0fy L4c 
Board, it may be better to set up an Inter-Ministerial C~ee wit.h AdciM­
tiona1 Secretary (Commerce) as Chainnan to meet and review the arrange­
ments regarding production and sale of ShelJac. Representatives of State 
Govts. ooncemed oould aliso be nominated as members of this Committee. 

6. In view 0{ the decision mentioned above. tho State Govis. of Bib8r, 
Madhya PradeQ, Orissa, West Bengal and U.P. and 18 well as Mi.Ristry of 
Hoole AiIairs, Ministry of Agricult\lle u.d Ministry of Finance were 
addressed to coaunUDicate the DaQ:J.e of their 06k:er for DDminating him. on 
the proposed Int(lr-Ministe(ial COIIlmittee to review arrangements of. pro­
duction aDd sale of S~. 

7. We have since t'eccived names from the concerned State Govts. about 
tlwir noa.inoes on the proposed Inter-Ministerial Committee. The pooposoo 
11lter-Ministe.ciat . COIDJIlittee to l'evicw 81l'lU1FfJleDts of productiOR aad sal., 
of SheYac Iaas atJU)e ~ ~ up. 

[Min. of Commerce O.M. No. H-ll013/6/82-Parl., 
dated 6-11-821 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE 

Recommendations No.2 (Para Nos. 1.35 & 1.36) 

Though Government has taken various steps to boost exports ( which 
the Committee have dealt with later in this Report) and to reduce imports, 
the Committee cannot but take note of the fact that the country has been 
having adverse balance of trade for a long time and that if the past is any 
guide the possibility of the adverse tntde balance continuing in the foreseeable 
future cannot be ruled out. 

From the statistics of imports and exports furnished by the Committee, 
the Committee findlhat import of POL (Petroleum products etc.) is not the 
only factor responsible for adverse balance of trade. In 1976-77, when POL 
imports were of the value of Rs. 1424 crores, the country still had a favour­
able balance of Rs. 68 crores. But ill 1980-81, the adverse bliJance oftrade 
was about 530 crores more than the value of POL imports (Rs. 5254 
crore!1-). This shows that even other imports (excluding POL impurts) had 
outstripped exports in that year. This is disappointing. So long as exports do 
not match total imports, no non-essential item shoukl be allowed to be im­
ported and this ban should be strictly enforced. 

The Committee would like that the lists of items imported during 1980-
81 and 1981-82 should be critically studied by a small group of experts 
drawn from the concerned Ministries with Ii view to identifying those items 
which, in their opinion, were not absolutely essential to be imported. The 
Committee would also like that the results of the study should be commu­
nicated to them within 6 months. The Committee expect that the Ministry 
will review the import policy in the light of the study and ~e remedial 
measures without delay. 

Reply of Govemmeat 

On the basis of the results of the detailed review carried out by the Sub­
Group, the import policy for individual items is finalised. 

While formulating the import policy for 1982-83, a similar exercise was 
taken by the Sub-Group having technical officers from the various concerned 
Ministries, with a view to identifying it~ which were not absolutely essen­
tial to be imported. The import policffot'the year 1982-83 is based on that 
study/review. 
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After the announcement of import policy, suggestions received for any 
:modifications in the itemwise policy are considered by a Permanent Review 
Committee headed by CCI&E. This Committee also includes representatives 
from technical organisations referred to above. 

Government have also recently set up a Standing Group under the 
chairmanship of Secretary (Commerce) to review the impact of import 
policy on industry. The Standing Group reviews the import policy of any 
item about which there are reports or representations about excessive 
imports to thedetrim~t of indigenous industry. 

The Ministry of Commerce also are constantly watching the import and 
,export trends so as to keep the trade deficit within manageable limits. 

In view of the above, it will be observed that an expert group already 
·exists to identify the items which are not absolutely essential for imports. 

[Min. of Commerce O.M. No. H-I1013/6/82-Parl., 
dated 3-11-82] 

. Comments of the CommlUee 

Please see para 1.7 of Chapter I of the Report 

RI!commendation Serial No. 1l (Para Nos. 2.12 & 2.13) 
Import Replenishment licences (REP ticences) are issued to replenish 

the imrort content in the products exported, in respect of banned and cana­
lised items and' packing material with a view to providing inputs for export 
production at international prices in order to make our export'j competitive. 
The value of REP licences increased from 25.3% in 1978-79 to 30% in 
198D-81. Experts feel that quantum of REP licences vis-a-vis value of 
assisted exports is rather high. According to a study made by Indian Insti­
.tute of Foreign Trade, REP scheme has lost its significance due to gradual 
liberalisation of import policy this type of assistance for export production 
is necessary in the present context. The Ministry has also stated that in 
its opinion REP licence should continue to be transferable freely as the 
transferability has been given to ensure a certain measure of flexibility to 
the producers. The Ministry has, however, admitted that a part of REP. 
licences may be going for internal production. There· cannot be two 
opinions on the need to provide raw materials 10 exporters or export manu­
fact~s at international prices, but the question arises whether the presclJt 
systetn of REP licences is the only or the best way of extending this 
facility. 

It cannot be denied that a part of the REP licences or the products 
imported und~ REP licences even though their imports are otherwise and 
that the present REP system can be modified by making it non-transferable 
and any consequent reduction in the average level of export assistance can 
be taken care· of inter-alia by Jfbe.ralisation of Actual User policy. Accordina 
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to another view, the premium attached to REP licences ~oes t<;> exporting 
companies merely as windfall as the exporters, while giving quotations 
do not take into account the premium on tran~f~rr~ RBPlicences. A 
feeling has also been voiCed th~t only SOQle portion of REP li~nces are 
being used for export production and in order to ensure that these licences 
serve tho real objeotive of boosting exports, their transfer should be restrict­
ed only to the exporters and export production purPoses. TIle Ministry 
bas not agreed with any of the aforesaid views. The Ministry considers 
banned, enter the domestic market and to that extent it is a waste of foreign 
exchange. The Committee also feel that there is no justifioation to allow 
.REP U~uces or the products imported under REP lice~cs to be transferred 
to anybody other tha,u e~:porters Of export. manufactur~rs. 

Reply of the Miniltry 

REt> licences are issued to replenish the import content in the products 
exported. These licences are issued for banned and eanalised items of raW' 
materitlls and components, and packing materials. The intention is to allow 
imports at international Pfic~ for export production, so as to make the 
Indian products competitive in foreign markets. 

It may be that some of the goods imported against REP licences are not 
immediately used for the manufacture of products for export The rationale 
of a.Uowillg the import of such items against REP licences is to replenish 
inlo the system at intofaational price the. inputs which were used in the prcr 
duct exported. Therefore, if the materials imported against REP ticences 
are ~ot used back in export production it 40es DOt defeat the putpi.lse of 
replenishment. If no chain of export is built up in respect of products using 
the types of materials imported aaainst REP lioence&, it will. to that extent, 
reduce imports of the same materials against further REP licences. 

T~ suggestion that the materials imported against REP licences may be 
transferred only to ext>Orters or eX{X>rt 'manufacturers, is also not acceptable. 
In the first instance, all those who export may not neoe~ be the manu­
facturers of the products exported, and they may, therefore, have to pass 
on the imported malerial to the actual manufacturer. Even jf the ex~ 

. is manufacturer of the product exported, he may not be requiring the im­
ported maleI'ial at the time wilen REP licence is utilised Of he may be 
1ICquins .. a:a.aterial io be given another ancmary UBit manufacturing 
produets wlDcb are ultimately uted in export production. Therefore, 
transfer' 01 raw ma1Orialsimported against REP licences is inherent in the 
system. Consequently, Government have decided to allow free transfer of 
~ ~ and ~ials imp,med t~eunQor iastead of foIklwing a 
~~ ~~ of ~. ~nsiag ~o.rny itself aittiftl ill j.udgroent 
pQ ...... w. tr~en in favQU1 afliBfU\.~'" 

[Min. of Commerce O.M. No. H-ll&t3/,6/12-Parl., 
dated 3-1 t -8~J 
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CODUlleJlts of the Committee 
Please see para 1.10 of Chapter I of the Report. 

Recommendation St,. No. 41 (Pad IV-Para No. 3.73) 
( a ) The freight places an extra burden for exporting units situated far 

away from BoU'lbay. For OXUlPle tile WoolWn Knitw_ induMry beiug 
situated in Ludhiana has to incur 'heavy eJpeaditure Gn freight. A few years 
ago, 50% c~~ was gi~en on export CQIlSianrqents moving from North 
India to Bombay by RaUways. This conCe5.s,ioD has been withdrawn. This 
concession should be revived. Besides, air freight subsidy should' be granted 
to export consignments. 

(b) 'The h~ incidence of freight charges is one of the impPrtant factors 
which makes the working of certain industries uneconomical. A subsidy on 
(reight charges should be considered. 

, Reply of Gov~el1t 
The need [o,r gran.t of relief i,n r~way fr~t, in ~ form ·of concession 

ot rebate, bas ~ stresSed time and spin on the Ministry of ~ways who 
11aye not foupd it feasible to provi~ the s~ prinlarily on the ground of 
their fiDancial~ifliculties. It is proposed to tJke up the matter again at a 
high level. Air freight subsidy is avai1abl~ iJ;l respect of fiDWled leather 
and leather goods being exported by air but is not available for any other 
export item. 

[Ministry of ~ommerce O.M:. No. H-l1013/6/82-Parl., 
dt. 3-11-82] 

CWlJlDents of the C~ee 
Please see pa,ra 1.13 of Ch,apter I of the Report. 



CHAPTER V 
RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 

OF GOVERNMENT ARE AWAITED 
Ilccommendation SI. No. 18 (para No. 2.52) 

Setting up of a Free Trade Zone in Andaman Nicobar Islands 
The Trade Development Authority has recommended establishment of 

a free port in Great Nicobar (Andaman Islands) with a total investment of 
about Rs. 2056 crores, spread over a period of 18 years. The Government 
decided in 1976 not to pursue this proposal and not to set up any,more free 
trade zones in the country. Commerce Secretary agreed that there should 

• be a reconsideration of the need to set up more free trade zones in order. 
to augment the country's exports. The Ministry is awaiting Tandon Com­
mittee's view on the question of setting up more free trade zones. The 
Committee suggests that Ministry should sedously examine the question of 
setting up of a free trade zone in Andaman and Nicobar Islands in order 
to boost exports from the country. 

Reply of Government 

Government of India had received several requests from various State 
Governments for setting up of new free trade zones in their. respective 
states. The Task Force under the Chairmanship of Shri P. L. Tandon, 
which was entrusted to look into the question, inter-alia, of suggesting 
whether more free trade zones should be opened in the country or not has 
since submitted its final report. It has inter-alia, recommended that a few 
more free trade zones should be opened in the country. This question is 
under active consideration of the Go¥ernment. In case it is decided to 
set up more free trade zones, the question of setting up a free -trade zone 
in Andaman & Nicobar Islands will be considered along with other and 

,decision taken on merits. 

[Ministry of Commerce O.M. No. H-I1013/6/82-Parl., 
dt. 3-11-82] 

Recommendation SI. No. 33 (Para No. 3.27) 

The Committee are glad to know that the Ministry has at last realised 
. the need to stop procedural harassment to exporters and has commissioned 
a study with a view to reducing the number of forms to be ftlled up by an 
exporter and Simplifying the procedures. 

The Committee would like to kQ.OW the outcome of the study and the 
<.Concrete action taken in the matter. 

86 



87 

Reply of Goftl'llllleDt 

The Indian Institute of Foreign Trade has already submitted its report 
on simplification and standardisation of export documents. The report is 
under examination. 

[Ministry of Commerce O.M. No. H-llOI3/6j82-Parl., 
dt. 3-11-821 

RecOllUDendatioD SI. No. 41 (Part II-Para No. 3.74) 

Statl~ l.t'vies on Raw Mater;"ls 
While the Union Government has adopted Several measures for export 

promotion, certain legislations by some State Govts. very often go counter 
to the spirit of the Central measures. For example, purchase tax OIl raw 
materials levied by certain meritime states on seafood industries which are 
100% export oriented industries., is stated to be against the spirit of the 
Central Sales Tax. Because of such a tax being there in some States and 
not in all States this tax creats a cost-wise competition between products of 
different states. This has also affected the competitiveness of the Indian sea 
food exporters. This tax should not be levied. 

Reply of Government 

This Ministry had referred this matter to the Deptt. of Revenue, Ministry 
of Finance. They have opined that this is essentially a matter of interpre­
tion of Sales Tax Act and it is for the Sales Tax Authorities of the concerned 
State Govt.s. to decide whether a particular transaction is eligible for exemp­
tion from the levy. This matter, among others, has also been investigated by 
a Task Force on marine products. On the basis of the recommendations of 
this Ta!;k Force, the matter would be taken up with the concerned State 
Govts. urging upon them the need for appropriate remedial measures. 

[Ministry of Commerce O.M. No. H-11013/6/82-Parl., 
dt. 3-11-821 

RecOJnmendation SI. No. 49 (Para No. 4.13) 

The Committee take note of the admission made by Commerce Secre­
tary in his evidence that no special concession is given to the smaJI scale 
industries in the matter of hiring of stalls and accommodation at trade fairs. 
Even if the TFAI's rates are already subsidised for all participants, it does 
not mean that small scale industries do not deserve any further concession 
vis-a-vis large and medium industries. It would be in the fitness of things 
to show some special consideration to the small scale industries. 

Reply of Government 

The recommendation is under consideration in the Ministry of Com­
merce in consultation with the Trade Fair Authority of India and a furtber 
communipation will follow shortly. 

[Min. of Commerce O.M. No. H-I1013/6/82-ParI., 
. dt. 3-11-821 
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Recommendation Serial No. 55 (Para No. 4.66) 

NtJtiDMl Ce"'l!~ of Trwtle Informstiott 
Though a number of organisations like the Indian Institute Of Forelgn 

Trade, Trade ~elopm.enf Authority, Export Pi'orilOtion Councils etc. are 
collecting the market intelligence, a centralised information system is. lack­
ing and in the absenCe of a centralised system, tho exporters face consider­
able difficulties. The Ministry of Conunerce has admitted the need for an 
apex body for collection and dissemination of all type of trade information 
but, regrettably, it has not been 4ble to set up such a body so far though 
proposal to this effbtt has been under consideration for the last 10 years. 
The Ministry pl'tipOSes to strengthen the ptirttaty iriforpuuion sources like 
DGCIIS, 'ort CustOms, Babks, EPCs Before setting up an apex body. The 
Cottlmittee do nOt dispute the need to sttengthen primary information 
sources but they cannot condone delay of 10 years to do the needful. The 
Committee ~d that a National Centre or Trade Information should 
be ~ up at the eatliest to collect, collate and disseminate up-to-date 
market intelligence. 

R~ply of Gevenuaent 

The Ministry of Commerce have accepted, in priftciple, to process 
further for ~emment deCision the question a1?out the setting up of a 
NatiOUl c.ntte for Ttllde Information. ' 

[Ministry of Commerce O.M. No. H-11013/6/82-Parl., 
dt. 6-11-82] 

RMMlIneItdIiltloll st. No. 51 (para Nos. 4.!' & 4.58) 

The Ministry's experience with the working of the Trade Centre at 
Brussels which was set up in February, 1980, is good. Need for mroe 
such Trade Centre has been voiced by commeteial circle and accepted by 
the MiDiltrJ. Ita ~ to set up two ma:e lueh cebtresin Atrtca and 
West AM is awaiting rftiew of the worldng of Brussels centre which i8 due 
this ytar (1911). 

it the Siussels Centre has succeeded, as the Ministry says it has, in 
doing service to the exporting community. t~ setting up of more such 
ce'lltres should not be delayed. The Committee would like to be informed 
of the progress in tiiis regard. 

Reply 01 Govel'llllleld 

An EYalaatioa team kas· FBe in., tilt W01tiI1. Of .. BtuS86Ia cen •. 
While its working has been found to be .... any .... oty WIdtIa tile 
short period it has been bt __ nee •. it is ~ p8btlture to make a deftni­
tift _.-at It was therefore recommended that the trade centre 
oJbould be contiDJICd for another three years. 
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The proposal to open such Centres in West Africa and West Asia is 
receiving consideration of the Government. 

[Min. of Commerce O.M. No. H-l1013/6/82-Parl., 
dt. 6-11-82] 

RetonHnimdUtlotI SI. Nt). 6'7 (Para No. S.IO) 

Commf,cial Representatives 
The working of commercial Representatives in Indian Missions abroad 

has come in for severe criticism at the hands of exporters. The monthly 
economic reports sent by them are reported to be outdated and a mere 
compilation of data without any meaningful analysis. A large Dutllber of 
.exporters and leading chambers of commerce felt that the IFS officers can­
not discharge the functions of commercial representatives well as their 
training and background ate not related to foreign trade. The AleDllder 
Committee 1978 and Trivedi Committee had stressed the need for induc­
tion of experts from the trade into the ranks of CRs. Even the Estimates 
Committee (1978-79) in their 29th Report on the Ministry of External 
Affairs had recommended that it is necessary to strengthen the economic 
and commercial wings of the missions by selecting from time to time the 
most qualified persons from outside the IFS for a certain percentage of 
posts in these! wings. The Committee regret to note that these recommen­
dations have not been implemented by Government so far with the result 
that the workfng of the CRs has reportedly been as unsatisfactory as before. 
The Committee note that the Ministry of Commerce agreed to the need to 
broad base the cadre of CRs. The Committee urge that there should be 
no dUlying-dallying with this problem any longer and conclusive action. 
including strengthening of the cadre of CRs by induction d. professionS 
from outside IFS, should be taken without delay so as to ensure that the 
eRs are able to provide all basic assistance on commercial matters to ex­
porters and other organisations. 

Rep'y of Govermnent 

The recommendation made by the Estimates Committee bas been noted. 
The recommendations deal with policy matters involving consultation with 
Ministry of External Affairs. The comments received from. that Ministry 
are under consideration and a final decision is likely to be taken after hold­
ing further discussions with that Ministry. 

NEW DELHI; 

MtII'ch 11. 1983 

[Ministry of Commerce O.M. No. H-l1013/6/82-ParI., 
dt. 6-11-82] 

BANSI LAL 

Chal,"""" 
PhalgulltJ 20. 1904· (5) 



APPENDIX I 

(Yide Introduction) 

Analysis 0/ action taken by Government on the 23r4 Rlport 0/ tile 
Elt/mates Committee (7th Lok Sabhtz) 

1. Total number of Recommendations 61 

II. Recommendalions/observations which bve been accePted by Govern. 
ment (I, 3, 4, 6, 7, 9 to II, 14to 17,19,20,22 to 32, 34to 41, 42,43 to 
48, 50 to 54, 56, 58, 59, 61,62 and 64 to 66 53 

Percentage to tOlal . 79% 

Ill. Recommendations/observations which the Commit\<e do not d(-sire 
to Pursue in view of Government's r,ply (No.5, 8, 13,21,60 and 63) 6 

Percentage to. total 9 % 

IV. R~mm~ndation8/observations in respect of which replies or tovern. 
ment have not been accep((d by C(lmmittee (2 and 12) . 2 

Percentage to tlllal . 3 % 

V. Recommenda:ions/observiltions in respect of w~ich final replirs of 
GOvernment are sli1J awaited (1R, 33,49, 55, 57 and (1) . 6 

Percentage to. lo(al . I) % 

• 
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